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CONTACT DETAILS  

 …. Appellant 

1 News Item Titled "Kalyan Villagers Allege 

Chemical Dumping In Nullah Seek MPCB 

Intervention" Appearing In Hindustan 

Times Dated 30.12.2023 

Through :  

email :  

Phone :  
 

  V E R S U S  

 …. Respondents 

1 Maharashtra Pollution Control Board, 

Siddhivinayak Sankul, 3rd & 4th Floor,  

Near Oak Garden, Station Road, Kalyan (West),  

District Thane - 421301 

Through : SRO Kalyan-I 

Email : srokalyan1@mbcb.gov.in 

Phone : 0251-2310167 
 

2 Maharashtra Pollution Control Board 

3rd floor, Kalptaru Point, 

Sion East, Mumbai – 400022 

Through : Member Secretary 

email : ms@mpcb.gov.in 

Phone : 022-240-10437/20781/24068 
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3 District Collector District Magistrate Thane 

Court Naka, Ad Prabhakar Hegde Rd,  

Kharkar Alley, Thane West, Thane,  

Maharashtra - 400601 

Through :  

Email : collector.thane@maharashtra.gov.in 

Phone : 022-25347444 
 

4 M/s. Inventys Research Co. Pvt Ltd 

Plot No. K-38, MIDC Butibori,  

Tal:- Hingna, Dist:- Nagpur 

Through : Deepak Birewar,  

Chairman & Managing Director 

email : dbirewar@inventys.in 

Phone : 9619666333 
 

5 M/s. Sanchita Associates 

C-7/25, Nyle CHS, Godrej Hill,  

Khadakpada, Kalyan (West) 

Through : Proprietor 

email :  

Phone :  
 

6 M/s. Ashirwad Enterprises 

R.No. 204, 2nd Floor, Near Shyam Soap Factory, 

C-Block Road, Shyam Terrace, Gopal Nagar, 

Ulhasnagar, District Thane 

Through : Proprietor 

email :  

Phone :  
 

***  
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DAIRY OF EVENTS  

 

Date Particulars 

2022-07-05 MPCB ‘Consent to Operate’ valid up 

to 31/07/2026 

2023-09-xx Tanker reached site in Vaholi, 

Kalyan and was standing on plot 

2023-09-18 Sale and shipment of acid 

2023-09-18 Dispatch of tanker containing 39860 

kg of acid 

2023-12-27 Site Visit 

2023-12-27 FIR Registered against Sanjay 
Gawali and (unknown) Taker Owner 

2023-12-28 Site Visit 

2023-12-29 Site Visit 

2024-01-01 Site Visit 

2024-01-02 MPCB SCN 

2024-01-22 Show Cause Notice Reply 

2024-02-06 Show Cause Notice Reply 

2024-02-07 M/s Sanchita Associates Affidavit 

2024-03-28 Bank Guarantee of Rs.2,50,000 

encashed 

2024-04-20 Tanker sent to MWML 

2024-04-20 Payment made to MWML 
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ABBREVIATION USED  

 

Short Form Full Form 

MPCB Maharashtra Pollution Control 

Board 

MIDC Maharashtra Industrial 

Development Corporation 

NGT National Green Tribunal 

WZ Western Zone 

PB  Principal Bench 

MWML 
CHWTSDF 

Mumbai Waste Management 
Limited Taloja - Common 

Hazardous Waste Treatment, 
Storage & Disposal Facility 

Acid Sulphuric Acid H2SO4 

SCN  Show Cause Notice 

FIR First Information Report 

EST Environmentally Sound Technology 

SRO Sub Regional Officer 

GST Goods and Service Tax 
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MOST RESPECTFULLY 

SUBMITTED  

1. I am Umesh Kamat, adult, working as 

Director Compliance with this answering 

Respondent No. 1 – M/s Inventys Research 

Co. Pvt. Ltd. (hereafter referred to as 

Respondent). I have gathered the information from 

record and have authority to file this affidavit in 

reply, which I hereby do, on solemn affirmation and 

oath. 

2. The Original Application is based on the 

news item published in Hindustan Times dated 30th 

December 2023. The same is enclosed for ready 

reference. [ Ax. A, Page No. 60-62]. All the facts 

in the news item are not correct. They all are not 

related to the respondent. As such the true and 

correct facts are stated hereinbelow. Anything 

inconsistent with it and against the respondent is 

categorically denied. Nothing shall be construed to 

be accepted merely because it is not specifically 

denied. 

3. Respondent is filing this affidavit to 

respond the news item in Hindustan Times, as and 

by way of the preliminary reply. 

4. Respondent is a company located at Plot 

No. K-38, MIDC Butibori, Taluka Hingna, District 
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Nagpur – 441122. Respondent is manufacturing 

and provide development services for global 

innovators in pharma, electronics and crop 

protection. Respondent has a ‘Consent to Operate’ 

dated 07/05/2022 valid up to 31/07/2026. It is 

with the condition that Respondent shall 

manufacture maximum 10 Nos. of products at a 

time as per the Environmental Clearance condition. 

The overall total production quantity shall not 

exceed 11400 MT/A. 

5. Respondent has no adverse 

environmental record. There was no violation in the 

past by Respondent of any environmental norms. 

6. Respondent uses Sulphuric Acid H2SO4 

(hereafter mentioned as acid) as a raw material for 

its research and manufacturing work. This is as per 

the list of raw material given. Acid loses its strength 

and gets diluted and consumed. As such its potency 

of acid is reduced to 80% OR less, making it 

unusable for its purpose. The acid only gets 

consumed OR diluted, but doesn’t get 

contaminated to make it hazardous, beyond what 

originally it is. In fact, its potency, strength, gets 

reduced as it is weakened as acid. 

7. Respondent had option to simply 

neutralize it and then dispose it off as water and 

sludge. But this would have been waste and burden 
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to environment. Therefore, Respondent thought 

that it can be meaningfully used by manufacturer 

OR producer that needs acid of lower strength. The 

acid is perfectly usable as the reactive chemical for 

the purpose of manufacturing of the fertilizers and 

so also many other industrial uses or products. 

8. After search, Respondent came across 

the vendor M/s Sanchita Associates, who was in the 

business of trading of chemicals and bought the 

acid to sell it to some user for producing fertilizer.  

9. Respondent accordingly gave the acid to 

the vendor. Respondent issued the proper Invoice 

and Challan to that effect. The shipment was sent 

on 18/09/2023 through M/s Ashirwad Enterprises 

(Tanker Owner and Transport Contractor) by one 

single Tanker No. NL01Q4002 with all proper 

formal documents, containing 39860 kg of 80% 

strength acid. [ Ax. B, Page No. 63-64].  

10. Respondent was informed by MPCB 

Officials from Kalyan Region that this tanker was 

found to be standing on a plot, with all the acid in 

it intact and contained in the tanker itself. Formal 

documents issued by Respondent were also found, 

that revealed dispatch from Respondent industry. 

11. MPCB Officials informed that the acid is 

to be treated as hazardous waste and hence to be 
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dealt with for proper disposal through CHWMTSDF. 

12. MPCB officials informed that the same 

needs to be disposed of as hazardous waste 

material, by sending it to ‘Mumbai Waste 

Management Ltd.’ (MWML) to their secured 

disposal site at Taloja. 

13. Respondent acted as per the directions of 

the MPCB Officials and sent the tanker, containing 

all acid as dispatched intact and contained in the 

tanker only, to the MWML – disposal facility and 

paid for their charges. [ Ax. C, Page No. 65]. 

14. The acid dispatched by the Respondent 

has been found fully intact as it is and has been 

disposed of in safe and sound manner through the 

MWML, who is authorized agency. 

15. There was no accident, mishap, injury or 

loss to anyone. There is no damage to 

environment. All the expenses towards safe and 

secured disposal of the acid have been paid and 

borne by the Respondent. 

16. Respondent was further directed by 

MPCB officials that their part Bank Guarantee has 

been forfeited for Rs.2,50,000/- and now additional 

Bank Guarantee top-up would be required to be 

given for ensuring future compliances, to MPCB. 
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Respondent has done that by complying with these 

directions. [ Ax. D, Page No. 66-73]. 

17. There is no pending uncompiled direction 

from the MPCB or any other environmental law 

enforcing authority in this matter. 

18. The news item was about some washing 

of tankers and letting out of the water from 

washing of tanker or chemicals from the tankers. 

This act of washing is not related to the acid tanker 

dispatched by the Respondent. The entire acid, 

sent by the Respondent, contained in the same 

tanker, has been found intact and now disposed of 

safely, as per MPCB directions. 

19. Respondent doesn’t own the tanker/s in 

the news. Respondent doesn’t own the plot where 

it was parked. Respondent has no privity OR 

contact OR past relationship of any sort with the 

vendor, buyer, or the transporter. Respondent is 

not indulged or concerned with the other incidents 

as they may be, that are reported in newspaper. 

20. Respondent categorically states this and 

submits that all the allegations of the disposal or 

washing of the tanker or wastewater from such 

tankers, are not related to the Respondent in any 

manner. Since the acid from the Respondent has 

never been disposed of and is found intact, there is 
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no question of any cost, compensation, or damage 

to environment. 

21. MPCB officials have lodged the formal FIR 

with the local Police of the complaint from the 

nearby residents. There is no mention of the 

Respondent in this FIR dated 27/12/2023 as 

accused OR suspect. [ Ax. E, Page No. 74-79]. 

22. MPCB officials have collected the samples 

of the nallah / river water and so also the soil 

samples. However, nothing has been alleged to be 

left out OR disposed of by the Respondent. There 

is no relation of the Respondent to these Reports 

OR the findings as they may be, now or in the 

future. 

23. Respondent states and submits that 

MPCB Officials had visited the site of complaint 

immediately from time to time between 

27/12/2023 to 01/01/2024 to see the site 

conditions and attend to the complaint of the 

villagers. Their Visit Report dated 28/12/2023 also 

categorically mentions that; 

“Shri Sanjay Gawali informed that the parked 

tanker No.NL01Q4002 is filled with spent 

Sulphuric acid (dilute 70%) and received from 

M/s. Inventys Research Co. Pvt Ltd, Plot No. K-38, 

Five Star MIDC Butibori, Nagpur and will sale the 
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spent Sulphuric acid to the fertilizer 

manufacturing unit etc.” 

24. Respondent states and submits that the 

entire transaction is on record, and nothing was 

supressed or hidden. The formal Invoice issued to 

M/s Sanchita Associates (Vendor – Trader) with 

GST Tax dated 17/09/2023 shows that the 

Respondent paid the charges to M/s Sanchita 

Associates (Respondent No.4) for disposal of spent 

Sulphuric Acid 80%, with formal e-Way Bill dated 

18/09/2023. [ Ax. F, Page No. 80].  

25. Respondent states and submits that the 

tanker was weighted on Dharam Kanta, and it 

shows that the Net Weight of the acid was 39,860 

kg. [ Ax. G, Page No. 81]. 

26. Respondent states and submits that the 

MPCB SRO Thane visited the site where a tanker 

was allegedly being washed, and MPCB Officials 

Nagpur visited to factory. The Show Cause Notice 

was issued on 02/01/2024 by MPCB Nagpur office. 

Respondent replied to MPCB SCN on 22/01/2024. 

[ Ax. I, Page No. 84-85]. 

27. Respondent assured and confirmed with 

the M/s Sanchita Associates that the tanker and the 

acid contained in it, safe, in their custody, as it is. 

Affidavit was obtained from M/s Sanchita 
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Associates dated 07/02/2024 and was submitted to 

MPCB. [ Ax. K, Page No. 93].  

28. Respondent further confirmed this to the 

MPCB in the reply letter dated 07/02/2024 that; 

i. the tanker with acid is safe; 

ii. in possession of M/s Sanchita Associates; 

iii. the tanker in question/news in Hindustan 

Times, doesn’t belong to Respondent OR 

contain anything sent from Respondent; 

iv. Respondent doesn’t have any association 

with impugned tankers or the chemicals in 

the incidence of washing of tanker or 

draining the chemicals to nallah; 

v. Respondent doesn’t have any relationship 

with the Tanker Owner / Transporter OR 

that way even with buyer-vendor M/s 

Sanchita Associates – other than this once 

single sale transaction on record. 

29. The Respondent could not find any 

authorized other vendor / processor for re-use / re-

cycle / down-cycle the spent acid, following 

Environmentally Sound Technology (EST) and in 

accordance with the provisions of the existing acts.  

30. Therefore, it was enquired with MPCB as 

to what should be done with this acid, which is 
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dilute, but not contaminated. Respondent further 

asked in the letter dated 07/02/2024 to guide 

about any authorized vendor for this spent acid OR 

allow us to dispose it of in legally compliant 

manner. 

31. Respondent states and submits that 

MPCB Nagpur by letter dated 02/04/2024 directed 

Respondent to dispose of the spent acid to MWML 

Taloja, based on the internal approval obtained by 

them from MPCB Head Office on 26/03/2024. 

32. Further later on when it was disposed of 

to the MWML on 20/04/2024, the formal Tax 

Invoice issued for Rs.40,92,027.60 (about Rs.40 

lakhs ninety-two thousand) also shows that entire 

stock of acid was given to MWML and the quantity 

was 39,860 kg. [ Ax. L, Page No. 94-96]. The 

MWML accordingly issued the certificate of disposal 

on the same day i.e. 20/04/2024, for the entire 

quantity of 39,860 kg of ‘DILUTED SULPHURIC 

ACID FM HCL GAS’. 

33. Respondent states and submits that 

MPCB vide letter dated 28/03/2024 forfeited the 

Bank Guarantee of Rs.2,50,000/-. 

34. Respondent most respectfully submits 

that now there remains nothing to be done by the 

Respondent.  
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Kalyan villagers allege chemical dumping 

in Nullah, Seek MPCB intervention. 

By Anamika Gharat 30 December 2023 07:34 AM 

Residents of Rayta village in Kalyan have filed 

a complaint with the Maharashtra Pollution Control 

Board, alleging that chemical tankers are emptying 

hazardous substances into a nearby nullah at night. 

The residents have experienced foul smells and 

contaminated borewell water, and their crops have 

suffered damage. An investigation revealed a 

resident engaged in the chemical transport 

business as the culprit. The MPCB has collected 

samples and sent a letter to the police and other 

authorities for further action. 

Thane: Residents of Rayta village in Kalyan 

have raised concerns over chemical tankers 

allegedly emptying hazardous substances into the 

nullah connected to the Valivali River at night. 

Approximately 60 families residing in the area, 

located around 10 km from Kalyan railway station, 

have filed a complaint with the Maharashtra 

Pollution Control Board (MPCB), urging stringent 

action against the culprits. 
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Kalyan villagers allege chemical dumping in Nullah, 

Seek MPCB intervention. 

The residents have been grappling with foul 

smells permeating the region, leading to breathing 

difficulties. They claim that the borewell water has 

become contaminated, emitting a foul odour, and 

crops planted near the nullah have suffered 

damage. 

Deepak Pawar, a 44-year-old businessman, 

initiated an investigation after noticing these issues 

persisting for the past seven months. Pawar stated, 

“We started noticing the foul odor, and later we 

saw even the borewell water had changed color and 

had a distinct odour. Initially, we thought we may be 

facing the issue due to the monsoon, but recently 

many people reported skin infections.” 
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Upon observing chemical tankers entering the 

area specifically at night, Pawar found that 

chemicals were being discharged into the nullah in 

secluded areas. Pawar said, “I found they were 

discharging chemicals through a pipe attached to the 

tanker. The smell of the chemical was so bad that I 

couldn’t even stand for a minute over there. There was 

no one around.” 

With the help fellow villagers, Pawar identified 

a resident engaged in the chemical transport 

business as the culprit. The villagers approached 

local MPCB officials and filed a complaint. 

Upendra Kulkarni, supervisor at Maharashtra 

Pollution Control Board, Kalyan, said, “We received 

a complaint from the Rayta villagers and reached 

there to collect samples of the borewell water, nullah 

water, and river water. A person named S Gavali, 

who has a chemical transport business, was 

found to be emptying his tankers and also 

washing them once a month. We have sent a letter 

to the police and other authorities to take action 

against him. Once we get the chemical analysis 

report, we will take further action in the case.” 

*** 
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 ô

y
-t

d
 ‘g

-S
4

>̂—
 

~~ 
I

T.
 L

 
N

O
.

P
R

O
D

U
C

T

. 
&

sm
um

m
 i

W
EI

G
H

T
D

IS
PA

T
C

H
Q

U
A

N
T

IT
Y

a
c

k
n

o
y

jl
e

d
g

e
o

T
I *

|Q
U

A
N

T
IT

Y
r

e
m

a
r

k
s

S
 

W
°

V
’

'J
*

5

W
ti 

EE
 'A

MO
; *

 C
0M

S1Q
MB

E O
A 

TR
«®

K
»r
f

»
„

 &
 l

n
v

 ■
»n

o
rt

ao
'*

 o
r"

d 
IK

* r
* 

n
ee

 i
n 

M
»t

er
va

i 
M

nr
ji

 y
in

te
rt

w
in

e
d

 I
n 

*
i

«
c

*
 P

* 
»«

y
 

**
“

*

m
^

rv
e

^
a

* 
ab

o
v

e 
M

st
er

tB
i 

*n
 g

tr
v<

j 
co

rw
J.

ti
o

n
 a

n
d

 c
or

ve
e.

* 
m

e
a

su
re

C
O

N
SI

G
N

M
E

N
T

 B
O

O
K

 A
T

 O
W

N
E

R
S

 R
IS

K
C

on
si

gn
or

 C
op

y

F
o

r 
A

sh
ir

x
v

a
d

 E
n

te
rp

ri
se

s

B
o

o
k

in
g

 C
le

rk

*b
 S

ig
n

at
u

re
R

u
b

b
er

 S
ta

m
p

□
ri

v
er

s 
S

ig
n

at
u

re

Anx.B63



ORIGINAL FOR BUYER

4
Tax Invoice (Rupee Term s)

INVENTYS RESEARCH COMPANY PRIVATE LIMITED
(100% Export Oriented Unit)

Regd O ff: D514 Kanakia Zillion, LBS Road Junction, CST Road, Near Kurta Bus Depot BKC Annex, Mumbai 400070 
Phone : +91-22-71400200 Fax 91-22-71400299, E-mail: commercial@inventys,in 

Factory : K-38, Five Star Industrial Area, MIDC, Butibori, Nagpur-441122 
Phone : +91 07103-295802,03,04,05

Invoice NO.2324SEP0044

Superintendent, Goods & Service Tax Range I MIDC Main Road, CFC Building, MIDC , Butibori, District Nagpur, Nagpur - 441122. Division : Hingna 
Butibori,Commissionerate Nagpur-l,

Invoice NO.2324SEP0044 Invoice Date : 18-Sep-2023 SO R ef : SO/IRCPL/CP/0031/2023-24 
SO Date : 17-Sep-2023

B u ye r: Sanchita Associates
C7-25, NILE CHS,GODREJ HILL, KHADAKPADA
KALYAN WEST ..DISTRICT - THANE
Thane, 421301, Maharashtra, India
GSTIN: 27ARTPB9300Q1Z6
Contact Phone:9665669161
Email: sanchitaassociates30@ gmail.com

Consignee : Sanchita Associates
C7-25, NILE CHS,GODREJ HILL, KHADAKPADA
KALYAN WEST ..DISTRICT - THANE
Thane, 421301, Maharashtra, India
GSTIN: 27ARTPB9300Q1Z6
C ontact Phone:9665669161
Email: sanchitaassociates30@ gmail.com

Delivery : Sanchita Associates
C7-25, NILE CHS,GODREJ HILL, KHADAKPADA
KALYAN WEST ..DISTRICT - THANE
Thane, 421301, Maharashtra, India
GSTIN: 27ARTPB9300Q1Z6
Contact Phone:9665669161
Email: sanchitaassociates30@ gmail.com

No. Description o f Goods C hapter No. 
&

HSN Code

Identification
Mark

No. o f 
Pkg.

Net W t/P k g . Kg Total Net W t Kg Value 
in Rs.

1 Sulphuric Acid - Dilute 
70%

28070010 1
Tanker

39860 39,860 39,860.00

Total 1 Tanker
Tanker

Rate Per kg Rs.

39,860

1.00

Total 39,860.00

Total Assessable Value in Rs.
Payment Term s:-: CGST

SGST
IGST

TCS
Round off

9%
9%
0%

0.00%

39,860.00
3.587.40
3.587.40

0.20

Tota l In vo ice  V a lue  in Rs. 4 7,035.00
In W ords : Rs. Forty Seven Thousand Thirty Five Only.

R em ark

Removal of goods under Para 6 9 ( c )  of Foreign Trade Policy No.2015-2020

M ode o f Transport A/ehicle No : NL-01 Q-4002 LR No. LR Dt. : 18-SEP-2023

Nam e o f the T ra n sp o rt:

Date & T im e o f Preparation 
18-Sep-2023 16:30 AM

Date & T im e o f Rem oval 
18-Sep-2023 17:00 PM

A gent particulars

Remark : Goods Covered under ICICI Lombard Marine Export Import Insurance Policy No 
2002/230929427/01/000

Terms
1. Payment by crossed demand d ra ft, cheque or by RTGS as per the invoice terms.
2. Interest @24% will be levied if the payment is not received, within 30 days from the receipt o f material 
at site.
3. All claims must be notified in writing within 7 days
4 Our risk responsibility ceases on dispatch of goods from our godown
5 In case of legal dispute the forum shall always be Mumbai 
E & O E.

For Inventys Research Company Pvt. Ltd.

Authori:
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-  I -4

N.C.R.B (<74.*ft.3ir?.^) 
I.I.F.-l (tr^rer t ?H - i )

FIRST INFORMATION REPORT 
(U nder S ectio n  1 5 4  Cr.P.C.)

gem sregm 
thlviryi'fl tfftcn)

P.S.(oldl): cpĉ ilJI aiggjl
Y ear (4<f): 2024

D ate and T im e o f FIR (H. 2J. f̂ TT4> 3TTftl t® ):02/01/2024 14:43

l- D istrict (fut^ST): «i*f)ui

FIR No .(h «r ar.): 0009

S.N o.
(3f.g>.)

A cts (arfm wr) S e c t io n s  (4>ePT)

1 ggfgyor 15
2 'iKcilij 45 <il£cil W
3 ■̂ Kdlg 45 #841 1<;^o 2»o
4 MKdlg 45 dl£d( 2C»
5 Vivdlil 45 TTtScTI
6 'TRcffZJ 45 ?Tt§cTT «32

" 7
MRcftg 45 -Ht£dl 3*

3. (a) O ccurrence o f  o f fe n c e  ('J,-4Jl?l 454T):
i- Day(ft4fl): 42ft4Fftfcr D ate From (f%4T4> i r j ?): 27/12/2023

Tim e Period  D ate To ( f^Tfg? gzfcT): 02/01/2024
Tim e From (frAgreffi); 15:00 4̂ 1
Tim e To (%oM ^ t): 00:00 4«r

(b) Inform ation re ce iv e d  a t  P.S. (Hlftcft ftfcSTcĥ  gteftar 5rJl):
D ate (ftstfgj ): 02/01/2024 T im e (%»): 14:23 4^

l£) G eneral Diary R eferen ce  ( ^ r t o i  ):
Entry No. (4f4 a*.): 035
D ate & T im e ( f t w  anftr *<s): 02/01/2024 14:23 4«t

4. Type o f  Inform ation  (mftcfHl P W ): M
5. P lace o f O ccurrence (ucMCFtres):

i.(a> D irection  and  d is ta n c e  from  P.S.(<ftoft2f 3Pnm m p fttTT 4 3RR):
8 f^ft B ea t No. (file a*.):

l*»> A d dress (W I): ^  44? 70/2/g , 4T gfarean T̂PtcT ,4T̂ lcft 414 41 45c4RI

(c)in c a s e , o u ts id e  th e  lim it o f  th is  P o lice  S ta tio n , th en
(47 q tc frw  4W4TB4T 5 *ft4 T t?  3RTc4T4):

N am e o f  P.S.(4tcft4 cmnnt 4T4):
D istr ic t(S ta te ) (Rc^T(7T4*r)):

i
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-  1S-

M 4

N.C.R.B (*R.?ft.3JR.^t)

i . i . f . - i - i )

6. C om plainant /  Inform ant ^ t r t ):
(a) N am e pTR):
(b) F ath er's/H u sb an d 's Name(5^fcr / 9eft % r̂rer) :
(c) D ate/Y ear o f  Birth (9RH dl'ft«/91<f): 1972
(d) N ation ality  (?T^ta?9): VTCcT
(e) UID N o. (g.3TO.^. a>.):
(f) P assp ort No.(9TW5i «?>.):

D ate o f  Issu e
P lace o f  Issu e  f%95PT):

(g) ID d e ta ils  (R ation  C ard,V oter ID C ard,Passport,U lD  N o.,D riving L icense,
PAN) 3l)o6«m Rd'JUl ĈTST=T 9>T̂  ,*?cKRfI <Pn3 ,91-HMT̂ , *J3TT̂ t *T., $l$f2h eTT̂ RT, <R 95Ti 
)
S .N o. ID T ype (afraRsmrm t o k ) 
(3UJ>.)

| 1
0») A d dress (WT):

ID N um ber 9RT9>)

r r .N o .
(3T.$J>.)

A d d ress T ype
(MWitii y^r?)

A ddress (9t TT)

1 3dHM Hdl -suited OTO?R, 5SR H5R 0 9 , 2 0 4 1 ,  «Jlo6JM, ,3T̂  yffeR/ 
cPrillul rllct«r>l,6l*i| JJT'ftW .HiFTCT̂ .HRcT

2
!

WRjfqciT ■wuiciitf 3)|41'll»1, c«K 09,'tod H«lV 2041, «ncej>d, ,61̂ 1 HfrtlH.j 
q>cqiu| di<̂ «r>i,STot .Heix'le.'HRcT

(i) O ccupation  (czr^rm):
(J) P hone n u m b er (9>fr

M obile (q)4T5<H =t.)r 91-9987267595

7-D etails o f  k n o w n /su sp ec ted /u n k n o w n  a cc u se d  w ith  full p articu lars (Hi l̂d 
3 T w ^ n  Afr?Rftcr/3RW«n 3TRsr̂ frerr *pg>f y^T):

S.N o.
(31.95.) N am e (RR) A lias (gfrnra) Retative^s N am e P re sen t A ddress

(clefHR w r)
1 5S0R ‘Idoil 1- 4T?1cft ,9>RJTO ,9>cRM 

dl<̂ chl,31̂ T ,HFRÎ , 
VTR

2
dl l̂d -TT̂t

1- yrTT HTf̂ cT HTs?t ,9 9̂TO 
dl<̂ 4>l,3nJf Sl*ftu| .HPNT̂ ,

2
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N .C .R .B  (33-7ft.37R.%)
I.I.F.-I (3%%353 37*%93 3%*f - S)

3 3357 *770735 373 1- 337 Hl15d 3751 ,3503iuf 1
*T7f%T 37% 37̂ 957,37% Jll*flu| ,*757775, 1

3773
8. R eason s for d e la y  in reporting by th e  com p la in an t/in form an t (dst>K3K/Hif%%) 

%*J7T-3l4>>g3 dtf>K  ‘tX 'J q ic ftd  130737%

9* Particulars o f  p ro p er tie s  o f in te r e st  (7T9tft3 TlcPT^n d3?f1d7):
D escrip tion  (9%3)S.No.

(37.775.)
P roperty CategoryTproperty Type
(3lei*iTil 3%) (*7THH3I 395R )

V alue(ln  Rs/-
!) (^03 (T5.

10 Total va lu e o f  p rop erty  (In Rs/-)
(3%7T *1^c9l H ldH ^ 7J5p7 ^33 (7*5. 3«%»:

ii.In q u e s t  R eport /  U.D. c a s e  N o., if any
3753T07/ 3) *7313 *Jc7£ 3<f>7*»7 35.,OR 377703777)):

S .N o. JiUlDB N um ber
(37.35.) j:(g.3773.:%.%.95.)

l2 .F irst Inform ation c o n te n ts  (!t«W W f  5<fWct ): 

f%3795-02.01.2024
*ft xfsMSTd *d*% , 33-52 9%, 37T3ft3, 3T97 397 09, 75*7

*797 2041, «1I<»5>*1, 3M mt ii:-R1̂ (IRi w <T5 "dycl, fcRRT 3iooj, 3iW ril'i 07995,
9503M’Tf$%*7 77357 OfcftTT 37*5373 SOR 71J3 1%>9f9 %c% ^t, *Tf3J:-9987267595 ^

*ft 37 *Jc3T97 773 2023 *7I$1 H'flclKitis <i6d 377J3 *ft *7ST7T£ h^RI I%9’(ui *733,
95037*9-01 3T 95T3f073I3 \3*T 3)f%q>lft 3T 33737 TFT 2022 *777j3 957373 377%. <T>c9RI 01 37
1%HHIHS% 95091*9 dleJ95T 37 3flei%9> 95J%%3T9T 7!*T7%?7 377%. *7077 9509T0T 370J95T 3>T%%7T3 TT̂ fW 
779*7f9 037 dihi-ft <Jciid 73737377 %95?ft 95053 351737% 957*37% 357*7 3777%.

1%3!35 2 7 .12.2023 Ttoft ^3% 02.00 970131% Tj3l7I77 *77% 37 3^3 q>T3T%cT *%397 % 9% 
,l'l3oi 7T.9579T 3T37 *7t3I%?7 *737 8108828283 319053 35p7 "Tift 1%*7<t> o9k  TT.qielefl 9t*ft 
357*37517 310J95T 95T%579Tcf[37 3T%0ft 3737% 77=% 337 70/2/3 37 3T95c59T vill'ld %5*ft9507% 3357 377*3737) 
37*5777 3% 373777 ■dl'Sc’i 07777 377J3 737̂ % 3%% Mivfl Hyflci %% 3%9 f%*79> 33R 37% gvj-icfiy 7 
(9t3T7%07) *7*%% % %<ft9>dl% 9T% f*t7T557T 37777*3737377" 73737 35351%% 37^3 cj*% 7737 f%95T% 977ZJ3 
737% 35T53 357737% 9571%_37% 95o5f%%, **0J3 *ft 7373 f%3% ^7% 03.00 3707777% 04.00 3753379 
97*91UJ 31% T%37T %9 3rf%957% % 1%?77<H 07733 3737 7%93 %g3 97%oft %% 37Tc%, 5733 773577377 aft 
(%H<T> 33R 3737 %ceil 37T77T7 797% 737% 377 %0f% 37T7%7*37 3135S37 9fT%3, %>4)3>oi% £*p7 tj§3 % 
37%35% 31091*7*% 7%57T77T 773737 31777 57 vicgm 3% Mmd Ploftd 37T709T9793 3%9 7737%
%>%0557̂  *71% 79f% f%°97% *77*797% %377%OT*7t%% 0713 3777097% 3%3 f%*795 37% <1̂ 01! 3WrUr9l 
3%07T 77*1197 77173$ 3I%% f%*73T% *777537% %377%07*7t% %>%4><7iq=f> Mlufl f%775577 3777c*31% cfifasq<%, 
r?0J3 *ft c3i% Tfl37T 7737 f%*7Uft 077f3 3TF5ft %5?ft 377737 %% Ml*c#l 07737 %7ft c3l%oi) 3u*-̂ lcll %%̂ 
3>)u|r||%1 e%R f%3c77 31%, 37^ dsW7317 f%W 37*ft €3573^3 37F31c7 dl ĉlirl %5*ft^7 377*̂ 777 377%%% 
*WT 377*% d l̂ lc^d %W *77̂ 77% 377J37%33% %?7%7T%3 f%3̂  37% %377%e7 3 g-flcT7 77T73̂  
3t%%377%cFT%tc7 37*137% %3-%*T% 3g% 377% 737337 %^3 %>41«»c*f̂ di 37% %e(3 dl<ncl *37% %gft?7 
07T3T 3H4) %t 77073 33oSt *ft37%7 337 8007070066 3737 3)73 ^77 37773TJ3r*ft ^1*11 %
737% 377%, 373 % 77C37 37%7*77%t 377%7 33^35 f%3735 28.12 .2023 %% 3Tl̂ Pl’M<Hl %cft 37% %ITT% 
*5533 377*% =37 f%3% 33% %f3 % 3̂ f%̂ 7 3777 315% 37B3TT7 7373 ^3% 33R ^<dl 371%.

737337 *3  %% 077^3 7J1% %5% 377737 %% %>%4xH% 37%  37037*77% H%17%3037% 3% 3
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20

N .C .R .B  (< f^ .# .3 rR .« ft)

TTi .f .-i 3f 5w  - ^)

dy4'i -iid| gTjdc^m Rosa araezrrft R y  3TCĉ , ^TF t̂ 3ii*it>̂ i R‘Hi*iixi||
H ^ l V u l l c ^ c T  m d R c l  3 W ^ I  r d l t n  3 l 6 4 [ c T  3 ) f l lM  s l q a l U I H  d i ^ l c i ,  3 T g 4 T c T  J T T H  S T T e ^ R c K  * f t  d u R  4 ^ 4 ,
Rdi4> 2 7 .1 2 .2 0 2 3  <1^ ft 3)i'Jimc|a'l *ft Wlcryi *f)<P*f)ci -d îfta uTFTT h W* <ft #5Rj <icio£) iii-f)
wift '•ii'lg'i >̂kfl‘TKHijth <54* *jg*i ciil^ m«n dlc-i| Wtft 35tft-4>tft 'ctl-so SRTĉ nft diRaft 3Tlft

clft 4Iiftoft, cTT.4K*4IU|, ful.Olft ftft §7R T̂lft TTvRT <iqaj) gT cZIlft dld^x) TTĉ  H«R 70/2/®T *TT 
•ilqxxwi R*iiq> 2 7 .1 2 .2 0 2 3  <lvjf)̂  g^f ft ftaR OT-T ft ^ftcpoigiH W>ft Hlc-dlHfcft
t i l j i  <1«;V 'iiĉ ii'cl Mluf) & vjo Î'M M«fl MHiia dft-q ftft l̂ê lW <ft Rm4> <74R 4 -y*f)di OTST̂  4lft 
Ru4lft Miu<ll't| f̂t3RftePTtft R’doia 3RT?4Tft graft 4>ftd 3TT̂ , *-eujd Hlsfl ft«T4 <|c|aft 4
WrdtcT <?4W ■4ld4>/dioi<r -TTcT crt T Hî lci 'TT̂ t 4Tft R-frvg qiifcRtri ?r $jut 4444T 1986  % 4><d4 15 
JTCjft *TS Vl<ftfa 43  ft̂ tcTT 45?PT 269, 270, 284, 426, 432, 34 WTfft flV4>Nd$ 3Ttft 
d i s t a f t  3R J c f ^ t  c f l ' l q w *  f t t  3 (IHUU<T>ft > M M  < r> ftd  3TTft

* i is f t  4 f t d  R * t | f c  T P F W R R  c < T )(e l< /lc i ^ > c )c f l 3R J 4  e f t  * f t  c i l j j d  M i ^ c f )  e ft * 43)' ’d M i f t H H i f t  4 f t 4 ?  34^ .
4R I c T  3H 5T4R  —  f t t  S 4 I / H 44  f t ? I4 <ft ft*T  < n e ^ llu i d i< ^ 4>! t f lc f R T  3 T ft  
e la t 'd  —  * f t  3 4  R ' f t / 6u iH e i M4 N  f t 1? <T>e^ilu l d l< ^ 4>l f t t c f t fT  3 T ft .

13. Action tak en : S in ce  th e  a b o v e  inform ation  r e v e a ls  co m m issio n  o f
o ffe n c e (s)  u /s  a s  m e n tio n ed  a t  Item  No. 2. (^rlcft 45TC4T3 : 4T4 4>.3 *reft 4 ^
% f t ^ 4 T 4> e T T F 4 f t  4 f t c T  3T B 4 !<?n4*>4  3m T 4  q s g l l l f t . )

(i) R eg istered  th e  c a s e  and to o k  up th e  in v e stig a tio n :
f t f c f a c *  3n f t >7 e P T R T T ft  45T4  g T c ft  f t c T f t ) :

jitendra suresh thakur(l (Inspector)) /  PI

(2) D irected  (N am e o f 1 .0 .) (ci4 RT arf^T-Jir^ r̂m):
or (f̂ >orT)

Rank ( ^ ) :  N o.(^ .):
to  ta k e  up th e  In v estig a tio n  (?n ePTTO gRTnrrft 3rf ê()H or (f^ n )

(3) R efused  In v estig a tio n  d u e  to  (vRn enm  t̂4>r  fRcn):

Or (\rZ|7 <7)W<J||̂ (i cl̂ I'd JfRnZTRT R<HI)
(4) T ransferred  to  P.S.

(5 ^ qiaR<7fi 3Rt^ ir  r h  fttcfhr diu^iR ^ 4):

D istrict (Rl?gl):
on p o in t o f  ju risd ic tio n  (4>l N̂ift)<t>i< ^  m m  gTcrmftcT) .

F.I.R. read  o v e r  to  th e  com p la in an t / in form an t,ad m itted  to  b e  correctly  
recorded  and  a co p y  g iv e n  to  th e  com pla in ant /  in form ant fr e e  o f c o st . (SOT 
<a<'i cifPi'«;i'(irti/<si«i'(1(TH 4T^-f dlqRofl aRTo r̂rft ctliA *n-d (HiRi
?ra?RSRToTrm?̂ cTT Tm *lWcT fteft.)
R.O.A.C.(3!R. ait .q . f̂ft.)

4
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N.C.R.B

I.I.f TT tFft4 .  ̂)

14 S ignature/T hum b im p ression  o f  th e  
com pla in ant /  in form an t.

^t/arraT):

is-D ate  a n y t im e  o f  d isp a tc h  to  th e  court
H i« w k w  trra^m tft trrm i g ^ss):

irge.

N am e (^rre): jitendra suresh that 
R a n k (^ ) :  I (Inspector)

N o .(*(.): PI

5

78



22
-  \ *  ■"

N.C.R.B (*p.*ft.3TTC.̂
T.I.F.̂ I - 1)

A ttach m en t to  item  7 o f  First Inform ation R eport (HOT <s«i'flcflei 5?T w eTT 
ufrsrc): Physical fe a tu r e s , d e fo rm ities  and o th er  d e ta ils  o f  th e
( If known /  s e e n  )(^fRftcT/3IRVcft% (Hlfjjd 3RTef?HT/HTf^eHT)

*o t  anf&r ?cR cPT?ftcT))

S.No.(3[.iS.)

!

Sex iDate/Year 
(f?fn) of Birth

i(HR*T Cl I'd*/
snf)

Build
(TT*TT)

Height
(cms.)

Complexion
(̂ T) !

!

Identification Mark
(s) (aWdt^ii g®n)

i 2 r 3 4 5 6 7
!
. 1 5ph 1 cl̂ cp qm: NO

2 3^ !
cf> qpT: NO

r "  3 : 5^
.

i

i —

....

cf> NO

Deformities/
Peculiarities

reeth
(̂ TcT)

Hair
(*RT)

Eyes (s'r&J i Habit(s) Dress Habit(s)
(hWr j t r it  r̂areft)

8 9 10 11 12 13

• - r r - , = v . , . - - - - - - • - . . i 
!

. . . . .  _

; .. ........
i
i

Language Place Of (9H *OTT) Others (1?R)
/Dialect
(HTHT / 

sftcft’TPTT)

Burn
Mark

Leucoder! 
ma

Mole Scar
(fcfoS) (Ĥr)

Tattoo
(nt^I) |

(■HIvKrill̂ il
OT ?s°n)

15 16 17 1 18 19 20

i !1
i J

T h ese  f ie ld s  will b e  e n te r e d  only if com pla in ant/in form ant g iv e s  an y  o n e  or 
m ore particu lars  a b o u t th e  su sp e c t/a c c u se d .
(HR dj&i'Mix/mffjcf) ^u||-4j]^ ?t?|iflci/3<iy'lLftI<l'ufl f%HT RTT̂ STT 3rftfa> ci^tAei ferZTRt HnK îcflcn 
V+MJhfl deleft HTT̂ .J

I

6
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e-Way Bill

1. E-WAY BILL Details

2.Address Details

3. Goods Details

HSN

Code
Product Name & Desc. Quantity

Taxable

Amount Rs.

Tax Rate (C+S+I+Cess+Cess

Non.Advol)

28070010 Sulphuric Acid - Dilute 70% & Sulphuric Acid - Dilute 70%
39860.00

KGS
39860.00 9.000+9.000+NE+0.000+0.00

Tot. Tax'ble Amt CGST Amt SGST Amt IGST Amt CESS Amt CESS Non.Advol Amt Other Amt Total Inv.Amt

39860.00 3587.40 3587.40 0.00 0.00 0.00 0.20 47035.00

4. Transportation Details

5. Vehicle Details

Mode
Vehicle / Trans

Doc No & Dt.
From Entered Date Entered By

CEWB No.

(If any)

Multi Veh.Info

(If any)

Road NL01Q4002 & 204 & 18/09/2023 Nagpur 18-09-2023 02:58 PM 27AABCI4415K1ZL - -

eWay Bill No: 2016 4872 6220 Generated Date:18/09/2023 02:58 PM Generated By: 27AAB CI441 5K1ZL
Valid Upto: 23/09/2023

Mode: Road Approx Distance: 842km

Type: Outward - Supply Document Details: Tax Invoice - 2324SEP0044 -
18/09/2023

Transaction type: Regular

From

GSTIN : 27AAB  CI441  5K1ZL
INVENTYS RESEARCH COMPANY P LTD
MAHARASHTRA

:: Dispatch From :: 
K38 Five Star Industrial Area
MIDC Butibori
Nagpur,MAHARASHTRA-441122

To

GSTIN : 27ART  PB930  0Q1Z6
SANCHITA ASSOCIATES
MAHARASHTRA

 :: Ship To :: 
C7-25, NILE CHS,GODREJ HILL, KHADAKPADA
KALYAN WEST ,,DISTRICT - THANE
Thane,MAHARASHTRA-421301

Transporter ID & Name : 27ARTPB9300Q1Z6 & SANCHITA ASSOCIATES Transporter Doc. No & Date : 204 & 18/09/2023

201648726220

Anx. F80
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M A H A R A S H T R A  P O L L U T IO N  C O N T R O L  B O A R D
R e g i o n a l  O f f i c e ,  N a g p u r

Website : mpcb.gov.in
e-mail : ronagpun@mpcb.gov.in
Fax : 2560851 
Phone :2565308 , 2560139

“Your service Is our duty”

Nagpur.-440 001.

No. MPCB/SCN/,2.^ O lc > 2 -O o  f 1— Date: D |/> d 2 -£

To,
M /s . Inventys Research Company Pvt. Ltd.,
Plot NO K-38, MIDC Butibori,
Tq. Hlngna D ist. Nagpur.

Sub : Show Cause Notice.
R e f : 1.C onsent no. Form at 1.0/CC/UAN No. 121034/C R /2303000461

WHEREAS, you are  operating your un it in W ater Pollution Control area  and Air 
Pollution Control Area declared under the provisions of W ater (Prevention & Control of 
Pollution) Act, 1974 and  Air (Prevention & Control of Pollution) Act, 1981 respectively.

AND WHEREAS, it is  m andatory  on your p a rt to obtain  consen t to establish and 
operate from MPC Board u nder W ater (Prevention & Control of Pollution) Act, 1974 & under 
Air (Prevention 8s Control of Pollution) Act, 1981 and  A uthorization u nder Rule 6 of the 
Hazardous & O ther W astes (Management & T ransboundary Movement) Rules 2016. AND 
WHEREAS, it is m andatory  on your part to provide proper w ater and  air pollution control 
arrangem ent.

AND WHEREAS, the Board has  granted consent to operate to your un it which is 
valid up  to 3 1 /0 7 /2 0 2 6 .

AND WHEREAS, th is office has received com plaint from SRO Kalyan-1 on dtd 
2 9 /1 2 /2 0 2 3  in respect of com plaint of borewell water pollution, caused  by chemical mixing 
and during investigation and verification of docum ents The SRO Kalyan-1 had  come to 
conclusion th a t the  unscientific disposal of spent sulfuric acid.

AND WHEREAS, the official of th is office visited to your u n it on 3 1 /1 2 /2 0 2 3  for 
investigation the  com plaint and  observed th a t spent sulfuric acid of quantity  39860 Kg 
disposed by sale to M /s. Sanchita  Associates, C 7 /25 , Nile CHS, Godrag hill, Khadakpada, 
Kalyan (W) Dist Thane through transporter M /s Ashirwad E nterprises, Thane on dtd 
18 /09 /2023 .

AND WHEREAS, as  per consent conditions you have to disposed hazardous waste to 
actual u sers  having perm ission under Rule 9 of Hazardous and  O ther W aste (M & TM) 
2016. AND WHEREAS, a s  per consent condition no. 17 you have to dispose as Hazardous 
Waste.

dtd 0 6 /0 3 /2 0 2 3 .
2. The M.P.C. Board Officials visit dtd. 3 1 /1 2 /2 0 2 3 .
3. Proposal Subm itted by Sub-Regional Office, Nagpur-II on 0 1 /0 1 /2 0 2 4 .

. .2 . .
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(2)

AND WHEREAS, in above non-compliance shows your negative attitude towards 
implem entation of Environm ental Laws and violating the  consent conditions under the 
provisions of W ater (P8sCP) Act 1974, Air (P&CP) Act 1981, H azardous and Other W astes 
(Management an d  Tran sboundary Movement) Rules, 2016 and am endm ent 2019.

In view of above, you are hereby directed to show cause  as  to why stringent action  
shall not be in itiated  against vou for above lapses under th e  above a c ts . Your reply if 
any shall reach  to th is  office w ithin 07 days positively else fu rther legal action may be 
initiated against your u n it it m ay please be noted.

(Hema Deshpande) 
Regional Officer, Nagpur

Copy subm itted  to:
1. The Hon h ie  Member Secretary, M.P.C.B. Mumbai.
2. The Jo in t Director (WPC), M.P.C. Board, Mumbai.
3. The Law Officer (HQ) M.P.C. Board, Mumbai.

Copy to: - 1. Sub-Regional Officer, M.P.C. Board, Nagpur-II.
- You are directed to serve the copy of Show C ause Notice to the  industry 

and  also subm it the Compliance against Directions.
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INVENTYS
R esearch For G ood

Design, Build and Operate Dedicated or Shared Manufacturing 

and Research Facilities for API, Speciality Chemicals, Advance 

Intermediates, Cosmetics and Perfumes,

Inventys Research Company Pvt. Ltd.

Ref: ln v e n ty s /M P C B /2 3 -2 3 /0 1 /3 8 5  

D a te : 2 2 nd Jan 2 0 2 4

To

T he  R e g ion a l O ff ic e r  

M a h a ra s h tra  P o llu t io n  C o n tro l B oa rd  

5 th F lo o r, U d y o g  B havan  

C iv il lin e s , N a g p u r 4 4 0  0 0 1

Sub: Reply to Show cause notice

Ref: Your letter No. MPCB/SCN/2401020012, dt.2.01.2024

R e sp e c te d  M a d a m ,

W e  a c k n o w le d g e  re c e ip t  o f  th e  s h o w  cause  n o t ic e  v id e  le t te r  re f:  M P C B /S C N /2 4 0 1 0 2 0 0 1 2  DATED 

0 2 .0 1 .2 0 2 4  w h ic h  w a s  re c e iv e d  b y  us o n  1 0 .0 1 .2 0 2 4 .

In S e p te m b e r  2 0 2 3 , w e  n e e d e d  to  d is p o s e  th e  d ilu te  s u lfu r ic  a c id  s to c k . W e  s e a rc h e d  o n  M PC B w e b s ite  

a u th o r iz e d  p a r tie s  w h o  w il l  a c c e p t d i lu te  s u lfu r ic  a c id . T h e re  w a s  n o  su ch  p a r ty  o n  th e  w e b s ite .  W e  s h o u ld  

h ave  c o n ta c te d  M P C B  h e lp  a t t h a t  t im e ,  h o w e v e r  w e  d id  n o t  a p p ro a c h  M P C B , w h ic h  w a s  o u r  m is ta k e .

In th e  m e a n t im e , w e  fo u n d  a t r a d e r  M /s  S a n c h ita  A s s o c ia te s , w h o  p la n n e d  to  se ll th is  d i lu te  s u lfu r ic  a c id  to  

a F e r t i l iz e r  C o m p a n y . M /s  S a n c h ita  A s s o c ia te s  has n o t  y e t  so ld  th is  m a te r ia l a n d  i t  is s t i l l  s a fe ly  s to re d  in  t h e ir  

p o sse ss io n . (T he  F e r t i l iz e r  C o m p a n y  d id  n o t  p u rc h a s e  it  y e t,  s in ce  t h e ir  p la n t  w a s  u n d e r  m a in te n a n c e  &  

m o d if ic a t io n ) .

A f te r  re c e iv in g  th e  n o t ic e , w e  a g a in  s e a rc h e d  fo r  a u th o r iz e d  p a r ty  u n d e r  R u le  no . 9 o f  F la za rdo u s  a nd  O th e r  

W a s te  (M  &  T M ) 2 0 1 6  o n  M P C B  w e b s ite  a nd  th e re  is n o  such  lis t a v a ila b le  o n  th e  w e b s ite  e ve n  n o w . W e  

h ave  in s tru c te d  M /s  S a n c h ita  A s s o c ia te s  t o  d is p o s e  b y  sa le  t o  a u th o r iz e d  p a r ty  u n d e r  R u le  n o . 9 o f  F la za rdo u s  

a nd  O th e r  W a s te  (M  &  T M ) 2 0 1 6 , w ith in  f i f te e n  days.

M a d a m , w e  h e re b y  c o n f irm  th a t  w e  h a ve  d is p o s e d  b y  sa le  3 9 8 6 0  kgs o f  d i lu te  S u lp h u r ic  a c id  to  M /s  S a n c h ita  

A sso c ia te s , C 7 /2 5 , N ile  CFHS, G o d ra g  H ill, K h a d a k p a d a , K a lyan  (w ), D is t t :  T h a n e  th o u g h  t r a n s p o r te r  M /S  

A s h irw a d  E n te rp r is e s , T h a n e  o n  1 8 .0 9 .2 0 2 3 , based  o n  h is  a s s u ra n ce  th a t  he  w il l  be  s e llin g  t o  an e n d  u s e r 

m a n u fa c tu r in g  fe r t i l iz e r  w h o  is u s in g  s p e n t S u lfu r ic  ac id  in  t h e ir  p la n t.

M a d a m , w e  o n c e  a ga in  re q u e s t  y o u  t h a t  sa le  o f  o u r  s p e n t S u lp h u r ic  a c id  to  M /S  S a n c h ita  A s s o c ia te s  w a s  by  

ig n o ra n c e  a nd  n o t  b y  in te n t io n  o r  n e g lig e n c e  a nd  w e  a re  s u re  th a t  s in c e  th e  m a te r ia l is in  p o sse ss io n  o f  M /S  

S a n c h ita  A sso c ia te s , w e  w o u ld  lik e  t o  re e m p h a s iz e  t h a t  th e  c o m p la in ts  re c e iv e d  b y  y o u r  K a lyan  o ff ic e  on  

2 9 .1 2 .2 0 2 3  a b o u t b o re  w e ll w a te r  p o l lu t io n  d u e  to  u n s c ie n t if ic  d is p o s a l o f  s p e n t  S u lp h u r ic  ac id  is n o t  d u e  to  

o u r  m a te r ia l.

rporate Office: D514 Kanakia Zillion, BKC Annex, Mumbai 400070 Tel: +91.22.714.00.200 Fax: +91.22.714.00.299
nufacturing Site-1: K38 Five Star Industrial Area, Butibori MIDC, Nagpur 441122 Tel: +07103.295801/02/03/04/05
nufacturing Site-ll: SZ1415 Pohi Village, Butibori MIDC, Nagpur 441122 Tel: +07103.299255/56/57

Email: enq@inventys.in Web: WWW.lnventys.in CIN U74210MFI2005PTC157304

Anx. I84



W e  a ssu re  y o u  o f  o u r  c o m m itm e n t  to  e n v ir o n m e n ta l s te w a rd s h ip  a n d  a d h e re n c e  to  a ll a p p lic a b le  la w s . W e  

w o u ld  like  to  a ssu re  y o u  th a t  w e  a re  c o m m it te d  t o  c o m p lia n c e  w ith  a ll r e le v a n t  e n v ir o n m e n ta l la w s  and  

re g u la t io n s  a nd  a ssu re  y o u  th a t  w e  w il l  n e v e r  c o m m it  such  m is ta k e  in  fu tu re .

W ith  th e  a b o v e , w e  re q u e s t  y o u  n o t  t o  ta k e  a n y  a c t io n  a g a in s t us u n d e r  a ll a p p lic a b le  e n v ir o n m e n ta l la w s . 

W e  h o p e  y o u  w il l  c o n s id e r  o u r  case a n d  w e  w il l  be  h ig h ly  o b lig e d  i f  w e  a re  g iv e n  an o p p o r tu n i t y  to  e x p la in  

in p e rs o n .

T h a n k in g  You

S in c e re ly ,

For In v e n ty s  R esearch  C o m p a n y  P vt Ltd

D ire c to r  M a n u fa c tu r in g  &  C o m p lia n c e

CC -

1. The Hon’ble Member Secretary, M.P.C.B. Mumbai.

2. The Joint Director (WPC), M.P.C. Board, Mumbai.

3. The Law Officer (HQ) M.P.C. Board, Mumbai.

4. Sub-Regional O fficer, M.P.C. Board, Nagpur-ll.
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INVENTYS
R e se a rch  F o r  G o o d

o / c

Inventys Research Company Pvt. Ltd.

Design, Build and Operate Dedicated or Shared Manufacturing 

and Research Facilities for API, Speciality Chemicals, Advance 

Intermediates, Cosmetics and Perfumes.

Date: 06th  February 2024

Ref. No. IRCPL/NAG /M PCB/23-24/427

To,

The Regional O ffice r

M aharashtra  P o llu tion  C ontro l Board,

05th  Floor, Udyog Bhavan,

Civil Lines, N a g p u r- 4 4 0  001

Sub: Reply on Show  Cause N otice

Ref.: Your le tte r  no. M P C B /S C N /2 4 0 1 0 2 0 0 1 2 , d t. 0 2 .0 1 .2 0 2 4

Respected M adam ,

This le tte r fo llow s  o u r ea rlie r rep ly  to  th e  Board regard ing SCN issued vide le tte r re ference: 

M PCB/SCN/2401020012 DATED 02.01.2024 w hich was received by us on 10.January.2024 and 

replied by us on 24.January.2024.

We w ou ld  like to  b ring  to  yo u r a tte n tio n  several re levan t deta ils:

1) The S u lfu ric  Acid sold to  Sanchita Associates was sold w ith  p ro pe r GST invoice

a. Invoice a ttached

b. Please no te  th a t th e  M /s  Sanchita Associates has no t ye t sold ou r m ateria l

and it is s till safe ly s tored in th e ir  possession.

c. W e w ou ld  like to  reem phasize th a t the  com p la in ts  received by yo u r Kalyan

o ffice  on 29 .D ecem ber.2023 - is no t due to  o u r m ateria l.

d. W e have now  black lis ted M /s. Sanchita Associates in o u r vendo r database

and we w ill never deal w ith  them  and th e  tra n s p o rte r M /s  Ashirwad 

Enterprises, in fu tu re .

e. Please no te  th a t the  m a te ria l in the  seized tanke r in Kalyan does n o t belong

to  us. O ur m a te ria l is s till in the  possession o f Sanchita Associates.

D-514, Kanakia Zillion, BKC Annex, Mumbai 400 070, India. Tel: +91.22.714.00.200 Fax: +91.22.714.00.299 
Email:enq@inventys.in Web: WWW.lnventys.ln CIN U74210MH2005PTC157304

ansp o rte r charges w ere  also paid w ith  p rope r GST invoice 

Invoice a ttached
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3) There was NO in te n tio n  to  hide the  transaction . This transac tion  to o k  place sim ply

because w e c o u ld n 't locate authorised  purchaser fo r  o u r d ilu te  su lfu ric  acid.

Also, since the  last th re e  and h a lf m on ths  th e  ope ra tions  have com e to  stand s till - as observed 

during yo u r v is it on 31 .Dec.2023 also. M oreove r, o u r ope ra tions  are anyw ay badly h it and we 

are ope ra ting  at less than  25% capacities since A pril 2022 t il l Oct 2023. And since oct we are 

no t doing any com m erc ia l p ro du c tion  - due to  global s low  dow n.

W e request you to  guide us on safe disposal o f th e  Sulfuric Acid ly ing w ith  Sanchita Associates.

W e request you to  take  a kind and len ien t v iew  in ligh t o f th e  extrem e d ifficu ltie s  being faced 

by us since last A pril 2022 (a lm ost 2 years). And since o u r m a teria l is still being safely s tored 

at Sanchita Associates.

We are do ing  on ly  re se a rch /p ilo t & p ro jec t eng ineering  activ ities  on th e  site. W e w ill no t s ta rt 

any p roduc tion  a c tiv ity  w ith o u t in fo rm in g  you.

Thanking you

Sincerely,

For Inventys Research Com pany Pvt. Ltd.

M r. Chetan M a irh

D irecto r M a n u fa c tu ring  &  Com pliance

Enel -

1. Invoice -  InventyS to  Sanchita

2. Invoice -  A shirw ad Enterprises
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TR IP L IC A T E  FO R A S S E S S E E

B uyer : Sanchita Associa tes
C7-25. NILE CHS,GODREJ HILL, KHADAKPADA
KALYAN WEST „ DISTRICT - THANE
Thane, 421301, M aharashtra, India
GSTIN: 27ARTPB9300Q1Z6
C ontac t Phone:9665669161
Em ail sanch itaassocia tes30@ gtna il.com

C ons ignee  : S anch ita  A ssocia tes 
C7-25, NILE CHS,GODREJ H ILL. KHAD 
KALYAN W EST ..DISTRICT - THANE 
Thane, 421301, M aharashtra , India 
GSTIN: 27ARTPB9300Q1Z6 
C o n ta c t Phone:9665669161 
Em ail: sanch itaassocia tes30@ gm ail.c<

AKPADA

jm

D elivery : S anch ita  A ssoc ia tes
C7-25, NILE CHS,GODREJ HILL, KHADAKPADA
KALYAN W EST ..DISTRICT - THANE
Thane, 421301, M aharash tra , Ind ia
GSTIN: 27ARTPB9300Q1Z6
C on ta c t Phone:9665669161
Em ail: sanch itaassoc la tes30@ gm all.com

No D escrip tion  o f G oods C h a p te r No 

&

MSN C ode

Iden tifica tion
M ark

No o f
Pkg

N et W t / Pkg. Kg To ta l N et W t Kg V a lue
in Rs.

1 S u lphu ric  A c id  - D ilu te 2 80 7 0 0 1 0 1 39860 39 ,860 3 9 ,860 .00

T a x  invo ice  (R upee  Term s)

INVENTYS RESEARCH COMPANY PRIVATE LIMITED
(100% Export Oriented Unit)

Regd O f f : 0514 Kanakia Zillion, LBS Road Junction, CST Road, Near Kuria Bus Depot BKC Annex, Mumbai 400070 

Phone +91-22-71400200 Fax 91-22-71400299. E-mail commercial@inventys,in 

Factory : K-38. Five Star Industrial ATea, MlDC, Butibori, Nagpur-441122 

Phone +91 07103-295802,03,04,05

in v o ic e  N o.2324S E P 0044

Superintendent, Goods & Service Tax Range II M lDC Mam Road. CFC Building. MlDC . Butibori, District Nagpur. Nagpur - 441122. Division : Hingna
Butibori,Commissionerate Nagpur-l

G S T  N P .2 7A A B C I44 1 S K 1 Z L

Invo ice  N o.2324S E P 0044 Invo ice  D ate  :18 -S ep-2023 SO  R ef S O /IR C P L /C P /00 3 1 /2023 -24

70% T an ke r

To ta l 1 T a n ke r 

Tanker

R ate P er kg Rs

3 9 ,860

1.00

To ta l 3 9 ,860  00

To ta l A ssessab le  V a lue  in Rs 3 9 .860  00

Paym ent Terms - . C G S T 9% 3,587 .40

S G S T 9% 3,587 .40

IG ST 0% -

TC S 0 .00% -

R ound  o ff 0 .20

T o ta l In v o ic e  V a lu e  in  Rs. 47,0 35 .0 0

In W o rd s  Rs Forty Seven  Thousand  Th irty  F ive  O n ly

R e m a rk  :

Removal of goods under Para 6  9 ( c  ) o f Foreign Trade Policy No 2015-2020

M o de  o f T ra n spo rt /V e h ic le  No : N L-01 Q -4 0 02 LR No LR D t 18-S E P -2023

N am e o f the  Transport

D ate  & T im e o f P repara tion  
18-S ep-2023  16 30 AM

D ate  &  T im e  o f R em ova l
18 -S e p -2023  17:00 PM

A g e n t p a rticu la rs

Remark Goods Covered under ICICI Lombard Marine Export Import Insurance Policy No 
2002/230929427/01/000

Terms
1 Payment by crossed demand d ra ft , cheque or by RTGS as per the invoice terms.
2 Interest @24% wilt be levied if the payment is not received, within 30 days from the receipt o f material 
at site
3 All claims must be notified in writing within 7 days

Our risk responsibility ceases on dispatch o f goods from our godown 
5 In case of legal dispute the forum snail always be Mumbai
E & O. fc

F o r Inven tys R e sea rch  C o m p an y  Pvt. Ltd.
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e-Way Bill

1. E -W A Y  B IL L  D e ta i ls

e W a y  B ill N o  2 0 1 6  4 8 7 2  6 2 2 0

M o d e : R o a d

T y p e : O u tw a rd  - S u p p ly

G e n e ra te d  D a te  1 8 /0 9 /2 0 2 3  0 2 :5 8  P M  G e n e ra te d  B y : 2 7 A A B  C I4 4 1  5 K 1 Z L

V a lid  U p to : 2 3 /0 9 /2 0 2 3

A p p ro x  D is ta n c e : 8 4 2 k m

D o c u m e n t D e ta ils  Tax  In v o ic e  - 2 3 2 4 S E P 0 0 4 4  -  T ra n s a c t io n  ty p e  R e g u la r  

1 8 /0 9 /2 0 2 3

2 .A d d r e s s  D e ta i ls

F ro m

GSTIN 27AAB CI441 5K1ZL 

INVENTYS RESEARCH C O M PAN Y P LTD

M AHARASHTRA

Dispatch From :

K38 Five Star Industrial A rea 

MIDC Butibori

N a g p u r, M A H A R A S H T R A -4 4 1122

3. G o o d s  D e ta i ls

T o

G STIN  : 27ART P B930 0Q 1Z6 

SAN C H ITA A SSO C IA TES 

M AH A R A S H TR A

Ship  To ::

C7-25 NILE C HS ,G O D R E J H ILL, KHADAKPA DA 

KALYAN W EST ..D IS TR IC T -  THANE 

Thane .M AHARASHT R A -42 1301

H S N

C o d e
P r o d u c t  N a m e  &  D e s c . Q u a n t i t y

T a x a b le  

A m o u n t  R s .

T a x  R a te  (C + S + I+ C e s s + C e s s  

N o n .A d v o l)

2 8 0 7 0 0 1 0 S u lp h u r ic  A c id  -  D ilu te  7 0 %  &  S u lp h u r ic  A c id  -  D ilu te  7 0%

3 9 8 6 0 .0 0

K G S
3 9 8 6 0 .0 0 9 .0 0 0 + 9 .0 0 0 + N E + 0 .0 0 0 + O .O C

r o t .  T a x ’b le  A m t C G S T  A m t S G S T  A m t IG S T  A m t C E S S  A m t C E S S  N o n .A d v o l A m t O th e r  A m t T o ta l In v .A m t

39860.00 3587 40 3587.40 0 00 0.00 0 0 0 0.20 | 47035.00

i l T T T T Z z i i ; — l

4. T r a n s p o r ta t io n  D e ta i ls

T ra n s p o rte r  ID  & N a m e  2 7 A R T P B 9 3 0 0 Q 1 Z 6  &  S A N C H IT A  A S S O C IA T E S  T ra n s p o r te r  D o c . N o  &  D a te  2 0 4  &  1 8 /0 9 /2 0 2 3  

S- V e h ic le  D e ta i ls

M o d e

R oa d

V e h ic le  / T ra n s  

D o c  N o  &  D t.

N L 0 1 Q 4 0 0 2  &  2 0 4  & 1 8 /0 9 /2 0 2 3

F ro m

N a g p u r

E n te re d  D a te E n te re d  B y
C E W B  N o . 

( If  a n y )

1 8 -0 9 -2 0 2 3  0 2 :5 8  P M  2 7 A A B C I4 4 1 5 K 1 Z L

201 (>48726220

M u lti V e h .ln fo  

( If  a n y )

! -

89



mmmm
........ —-

1 I '

5 5 * .  H * ._ .  ■ - C l | l n | t  .  K ; ^ . « n l l H U t m r i y » — » — -------------- ---------------------------------------------— ----------------------—

. c o w CkxwH ( >.&*•■ ScssvCVvttft. f t  \2*CLQ.$JZS— —  ■

S ? * .... ' w e A a *  t v L V w 4  t e v , t a r e ,  < iir 2 £ . , .

I-*i,i'-#" G a  kAr. \*» #?»\i,lL- ■• — -

, r ,„v.,»|t,; . ■. - *  #{%  • V m H 1*'

T a ^ r  O w r ^ r  &  T r a n s p o r t  C o n t r a  ; , r  -
-----s -  , , ,  , C  B M k  **«•«» • • • 'V * * -  T « * r * a * .  a * v m i  K M K  W

*" | e m a il . W r w » — h u b * " "

. .«(,*««■' r , | 1;|>. | | jp is ii(V « .

A  * 4 1 ’» « «" W  * *  ̂  ®r

2 0 4

ASAsawj
'

Arofr fe\»&.s\<3 0V\~

r '.'vvOV'V r  ^ W H '1
\  ̂ Ovr-J^i OtVv, ■

f .  L N O ,
p r o d u c t w e ig h t

' DtSPATCH
o a k y W Y

» A C K N O W IE D O S O '
1 QUANTITY

REMARKS

M U «St B ww 
r ww*

Imk U  «*»-«.» ,n S «***«-.< i* « » r- .««««* «*•« a. .'5,

& Signature 
.!>»•»• S t a m p

C O N S I G N M E N T © < <  K  A T  O W N E R S  R tS --  
C a n s ' ' o r  C u r ,'

O r t v e i  *  * 5 « t j r t« » u r <

Per AshiruiUl Enterprise*

< &
Booking CturK

90



^CrCZI-Jf^^TE: D H A R A M

FIVE STAR

PQT MQ •
PARTY NAHE : IRCPL

GROSS u* * *
TARE i d * • X  ̂ ?-R3  <2* k g
NET yf; kg

t  K tn i_  * p k  a  ,  B U T  i  B O R I  ,  N A G P U R  .

'•C H IC L E  NO ; N t-^ IQ  40® 2 
MATERIAL •

Dais*; iG/©<S /'2<?23 Tims:ll;l3
Da • 17/0°/ 2®23 Tim® * 14:18 
THREE NINE EIGHT SIT ZERO kg

RESPONSIBILITY CEASES 

»v uwri gw—TECH , NAGPUR

ONCE VEH L.EA'-'ES PLATFORM

91



INVENTYS
Research For Good

Inventys Research Company Pvt. Ltd.
OflAign, Build and Operate Dedicated or Shared Manufacturing and Research. Families for API, Speciality 

Cham reels Advance intermediates. Cosmauaj and Pertumos

D -514 , K anakra  Z illio n , B K C  A n ne x , M u m b a i 4 0 0  0 70 , Ind ia .

Tel: + 9 1 .2 2 .7 1 4 .0 0 .2 0 0  Fax: + 9 1 .2 2 .7 1 4 .0 0 .2 9 9
Email: enq@ inventys.in Web: W W W .lnventys.IN CtN U74210MH2005PTC157304

S a le s  O r d e r

C u stom e r Nam e: Sanchita Associates 

B ill To  GSTIN: 27ARTPB9300Q1Z6 

B ill To  GST State: Maharashtra 

R everse C harge: No 

C os t C en tre : K 38 .B u tibo ri 

P ro je c t: lnven tys2030 .S a les& M arke ting  

C on ta c t Person : SANCHITA KATARIA

C on ta c t P hone /E m ail: 9665669161 /sanchitaassociates30@ gm ail.com  

C u s tom e r PO no:

B ill To:
C7-25, NILE CHS,GODREJ HILL, KHADAKPADA 
KALYAN W EST ..DISTRICT - THANE 
Thane, 421301, Maharashtra, India

Sales O rd e r No: SO/IRCPL/CP/0031/2023-24

D ocu m e n t Type : Catalog Product

C rea ted  Date: 17-Sep-2023

D ue Date: 17-Sep-2023

B ill F rom  GSTIN: 27AABCI4415K1ZL

B ill F rom  GST S ta te : Maharashtra

S h ip  To:
C7-25, NILE CHS,GODREJ HILL, KHADAKPADA 
KALYAN W EST ,,D ISTRICT - THANE 
Thane, 421301, M aharashtra, India

N ote  To C ustom er:

Item Name
HSN/SAC
Code

Qty Price Total Tax

1. Sulphuric Acid - D ilute 70% 40,000 kg Rs.1.00 Rs.40,000.00 GST(18%): Rs.7,200.00

S ub T o ta l: R s.40,000.00

CGST: Rs.3,600.00 

SGST: Rs.3,600.00 

Tax Sub To ta l: Rs.7,200.00 

F ina l To ta l: R s.47,200.00 

Ind ian  R upee F o rty  Seven T h o u sa n d s  T w o  H und red  O n ly

Payment Notes 

Terms and Conditions

This is an electronically generated document. Needs no stamp or signature. 17-Sep-2023 16:20 PM
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To whom so C\Cr it may cuncem 

l. Mr llimanshu Baniya or M/s Sanchitu Associate.s hereb) confim1 

that Lhc: Dilute Sulfuric Acid (39.86 MTs) purchased rrom lnn-ntys throtlgh 

invoice# 2324SEPQ044 dated 18 Sept 2033 is still in ollr p~.>~ession. Ttti~ 

material has not bl.!cn sold 10 anybody yet. 

We \\ill sell this dilute ::.ulfuric actd as per MJ>Cn im>tnactionJ> onl) . 

Please guide. 

Mr Himanshu Baniya 
Sanchita · iates 

~ 
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TAX INVOICE
IRN No : 56b9648d41a7645ed8b3b3c3d442c9d8bda4d4c16469cc7ac7161c1abcacae0d

IRN Acknowledgement No : 122421071557560 Acknowledgement Date & Time : 20-04-2024/10:37:00

ORIGINAL

E Way Bill No :

Transporter Name :

Transport GSTIN :

Vehicle Number : Vehicle Type :

GR/LR number : :GR/LR Date

E Way Bill Validity : - 

: N/APlace of Supply

Mumbai Waste Management Ltd.
Plot No. P-32 & Part, MIDC Taloja, Tal.Panvel, Dist. Raigad, Maharashtra410 208. India

Phone: 8422877163 / 65 / 7710082601 Phone: 7304992789 / 90 / 91 / 92 & 93
Email: mbdmwml@ramky.com www.mumbaiwastemanagement.com

CIN: U90001TG2001PLC037829

TAN No:  MUMI06898D

Details of Receiver Billed To :1131951 PAN.No:AABCI4415K

Name:     INVENTYS RESEARCH COMPANY PVT LTD,

Address:  K. 38, Five Star Industrial area, MIDC,, MIDC, Butibori, Bori

Nagpur,441122 Ph: 9320013358

Maharashtra,India

GSTIN/UIN :    27AABCI4415K1ZL

State:   Maharashtra State Code:    27

: MH2420000548

GSTIN  : 27AADCM0026A1Z9  PAN No:

Document No.  : 9300119649

Invoice Date : 20.04.2024

GSTIN Invoice No.

State Code :     27
Member ship No  : 9987

State:   Maharashtra

Customer Id  : 1131951

TAN No:  MUMI06898D

Details of Shipped To :1131951 PAN.No:AABCI4415K

Name:     INVENTYS RESEARCH COMPANY PVT LTD,

Address:  K. 38, Five Star Industrial area, MIDC,, MIDC, Butibori, Bori

Nagpur,441122 Ph: 9320013358

Maharashtra,India

GSTIN/UIN :     27AABCI4415K1ZL

State:   Maharashtra State 27

Type of Service

Billing Period April-2024

PO/WO Number.

Waste Disposal Charges

SL.

No

Name of Product/Service HSN/SAC UOM Qty. Rate Amount Taxable CGST SGST IGST

Value Rate % Amount Rate % Amount Rate % Amount

1 DILUTED SULPHURIC ACID

FM HCL GAS

999432 TON 39.860 85,000.00 3,388,100.00 3,388,100.00 9.00 304,929.00 9.00 304,929.00 0.00 0.00

2 Un Loading Charge 999432 TON 39.860 2,000.00 79,720.00 79,720.00 9.00 7,174.80 9.00 7,174.80 0.00 0.00

Total : 3,467,820.00 3,467,820.00           312,103.80           312,103.80 0.00 

Total Invoice Amount in Words: Total Amount Before Tax :         3,467,820.00 

Add : CGST :           312,103.80 

Add : SGST :           312,103.80 

Add : IGST : 0.00 

TCS # :            0.00 

Tax Amount : GST :           624,207.60 

Total Amount After Tax :         4,092,027.60 

 Forty Lakh Ninety Two Thousand Twenty Eight Rupees only

Round Off :  4,092,028 

Remarks:

AXIS BANK LTD.,PANVEL

036010200004640

UTIB0000036

Bank Name, Branch :

Current Account Number :

IFSC :

Terms and Conditions :

As per Agreement

# TCS as applicable w.e.f. 01.10.2020 (Company Seal)

GST Payable on Reverse Charge :  N/A

 N/ACGST On Rev. Charges Mechanisem :

SGST On Rev. Charges Mechanisem :  N/A

Certified that the particulars Given above are true and correct.

This is a Computer Generated Invoice

[E&OE]

Declaration:
1 ) Payment shall be made within 15 days, if payment not made within the time frame, interest will be levied @ 18% per annum.

Certification & Accreditations

ISO 9001:2015 | ISO 14001:2015 | ISO 45001:2018

NABL Certificated & MoEF Accredited Environmental Laboratory

Corporate Office

Re Sustainability Ltd.

Level 11, Aurobindo Galaxy, Hyderabad Knowledge City,

Hitech City Road, Hyderabad Telangana- 500081, India

Anx. L94



TAX INVOICE
IRN No : 56b9648d41a7645ed8b3b3c3d442c9d8bda4d4c16469cc7ac7161c1abcacae0d

IRN Acknowledgement No : 122421071557560 Acknowledgement Date & Time : 20-04-2024/10:37:00

ORIGINAL

Mumbai Waste Management Ltd.
Plot No. P-32 & Part, MIDC Taloja, Tal.Panvel, Dist. Raigad, Maharashtra410 208. India

Phone: 8422877163 / 65 / 7710082601 Phone: 7304992789 / 90 / 91 / 92 & 93
Email: mbdmwml@ramky.com www.mumbaiwastemanagement.com

CIN: U90001TG2001PLC037829

2 ) Cheque/DD may please be issued in favour of "Mumbai Waste Management Limited# payable at Mumbai.

3 ) Any clarification on the invoice shall be raised within 15 days from the date of receipt of invoice, else it will be treated as confirmed.

4 ) For logistic enquiries please contact: 84228 77169

5 ) Supply to SEZ unit or SEZ developer for authorized operations under bond or letter of undertaking without payment of integrated tax LUT no/Bond no:
AD270323053859Q dt 27/03/23

For Mumbai Waste Management Ltd

Finance & Accounts

Authorised Signatory

Operation Dept.

Authorised Signatory

Marketing & Business Development

  Authorised Signatory

Certification & Accreditations

ISO 9001:2015 | ISO 14001:2015 | ISO 45001:2018

NABL Certificated & MoEF Accredited Environmental Laboratory

Corporate Office

Re Sustainability Ltd.

Level 11, Aurobindo Galaxy, Hyderabad Knowledge City,

Hitech City Road, Hyderabad Telangana- 500081, India
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           Mumbai Waste Management Ltd.
(A Division of Ramky Enviro Engineers Ltd.)

   ANNEXURE

GST Invoice Number and Date: MH2420000548 / 20.04.2024 Customer Name : INVENTYS RESEARCH COMPANY PVT LTD

 Customer Number : 1131951

SI.

No.

Date Manifest

No

Vehicle

No

Types of waste Qty UOM Transport

Billing Qty.

KM Rate Transport

Amount

Toll

Charges

Path

1 08.04.2024 A000025 NL01-A-4002 DILUTED SULPHURIC ACID FM
HCL GAS

39.860 TON 0.000 0.0 0.00 0.00 0.00 Incineration

TOTAL 39.860 0.000 0.00 0.00

NOTE: Transportation charges are calculated by taking into considering minimum 90% of the container loading capacity (As per RTA Permit)
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Inventys Research Company Private Limited/CR/UAN No.MPCB-CONSENT-0000121034 (07-05-2022
06:35:22 pm) /QMS.PO6_F02/00 Page 1 of 17

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

RED/L.S.I (R22)
No:- Format1.0/CC/UAN
No.0000121034/CR/2205000385

Date: 07/05/2022

To,
M/s. Inventys Research Company Private Limited,
K-38, MIDC Butibori, Vill.- Kirmiti,
Tal. Hingana, Dist. Nagpur Your Service is Our Duty

Sub: Grant of Renewal of Consent to Operate with change in product mix
under Red/LSI category.

Ref: 1. Consent to Operate granted by Board vide No.: Format1.0/CAC/UAN No.
0000082101/CO-2007000067 dtd: 01/07/2020 valid upto 31/07/2021

2. Environmental Clearance granted vide No: SEAC-2013/CR-395/TC-2 dtd.
09/03/2016

3. Minutes of 4th technical committee for change in product- mix meeting
held on 19.02.2022 & 22.02.2022.

4. Minutes of 21st Consent Committee meeting held on 19.03.2022
5. Your application for Renewal of Consent vide No. MPCB-

CONSENT-0000119091 and application for Renewal of consent with
change in product mix vide No. MPCB-CONSENT-0000121034.

Your application No.MPCB-CONSENT-0000121034 Dated 01.09.2021
For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:

1. The consent to renewal is granted for a period up to 31/07/2026
2. The capital investment of the project is Rs.130.31 Crs. (As per C.A Certificate

submitted by industry Existing CI is-Rs. 110.98 Crs + Increase in C.I. – Rs.
19.33 Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

Products

1 Sucrose octakis (hyrogen sulfate) aluminum
complex 25 0 25 MT/M

2 3-chloroaniline 20 -15 5 MT/M
3 1-Chloro-2-phenoxybenzene 25 -20 5 MT/M

Anx. M97



Inventys Research Company Private Limited/CR/UAN No.MPCB-CONSENT-0000121034 (07-05-2022
06:35:22 pm) /QMS.PO6_F02/00 Page 2 of 17

Sr No Product Existing
Quantity

Proposed
Quantity Total UOM

4 Decanenitrile 40 -15 25 MT/M
5 1-Chloro-2-methoxynaphthalene 10 -5 5 MT/M
6 1-(isoprylamino)-3-(1-naphthyloxy)-2-propanol hydrochloride 1.25 0 1.25 MT/M
7 2-Isopropyl-6-methyl-4-pyrimidinol 5 0 5 MT/M
8 5-Phenyl-1,2-oxazol-3-ol 8.33 -3.33 5 MT/M
9 2-Bromo-6-methoxynaphthalene 10 0 10 MT/M
10 2-Phenylidole 0.833 0 0.833 MT/M
11 5-tert-butyl-m-xylene 5 0 5 MT/M
12 4-Methoxy-6-methyl-1,3,5-triazin-2-amine 4.16 0 4.16 MT/M
13 2-Chlorothiophene-5-carboxylic acid 4.16 -0.16 4 MT/M
14 3,4-dimethylpyrozole 25 -5 20 MT/M
15 Isoxathion (O,O-diethyl O-(5-phenyl-1,2-oxazol-3-yl) phosphorothioate) 8.33 -3.33 5 MT/M
16 5-[4'-(Bromomethyl)-1,1'-biphenyl-2-yl]-1-triphenylmethyl-1-H-Tetraz ole] 5 15 20 MT/M
17 2-Hydrazine-4-MethoxyBenzoThiazole 0.833 0 0.833 MT/M

18 5-(4-(4-(5-cyano-1H-indol-3-yl) butyl) piperazin-1-yl) benzofuran-2-carboxamide
Hydrochlorid 0.833 0 0.833 MT/M

19 4,4'-Oxydiphthalic anhydride 10 -5 5 MT/M
20 Diethyl Chlorothiophosphate 5 0 5 MT/M
21 4 - Amino salicylic acid 2 0 2 MT/M
22 2-(diethylamino)2-6,acetoxylidide hydrochloride (Lidocaine) 10.41 -5.41 5 MT/M

23
Benzyldimethyl[2-[2-[p-(1,1,3,3-
tetramethylbutyl)phenoxy]ethoxy]ethyl]ammonium chloride (Benzethonium
Chloride)

8.33 -3.33 5 MT/M

24 s Methyl Phenyl Glyycine Methyl Ester 25 0 25 MT/M
25 Acetonitrile 300 60 360 MT/M
26 Cyclopentanone 4.16 -2.16 2 MT/M
27 Fexofenadine HCl 2 0 2 MT/M
28 1,3 dibromo-5- methyl-5- phenyl hydantoin 50 -40 10 MT/M
29 1,3 Dichloro-5- methyl-5- phenyl hydantoin 25 -20 5 MT/M
30 1,3 di-iodo-5- methyl-5- phenyl hydantoin 12.5 -11.5 1 MT/M
31 Quetiapine fumarate 5 -4 1 MT/M
32 Malononitrile 27.5 -26.5 1 MT/M
33 Pregabalin 5 -4 1 MT/M
34 Pramipexole 5 -4 1 MT/M
35 Tamsulosin HCl 5 -4 1 MT/M
36 Methyl 5 Phenyl Imidazolidine 2,4-dione 40 -10 30 MT/M
37 Phthalonitrile 10 -5 5 MT/M
38 Clopidogrel HCl 15.41 -10.41 5 MT/M
39 7-Chloroquinaldine (7- Chloroquinaldehyde) 16.66 -11.66 5 MT/M
40 1 methyl Pyrozole 5 -4 1 MT/M
41 Venlafaxine Hydrochloride (Venlafaxine) 10 -5 5 MT/M
42 Alendronate Sodium 1 0 1 MT/M
43 R Aminobutanol 5 26.539 31.539 MT/M
44 O-Chlorobenzonitrile 50 -45 5 MT/M
45 Terephthalonitrile 20 -15 5 MT/M
46 Levetiracetam 5 0 5 MT/M
47 Naproxen 5 -4 1 MT/M
48 Gabapentin 25 -24 1 MT/M
49 Bisphenol S 5 5 10 MT/M
50 Bis(4-allyloxyphenyl)sulfone 5 -4 1 MT/M
51 Fluconazole USP 1 0 1 MT/M
52 N,O-Dimethyl-N-Nitroisourea 6.5 -5.5 1 MT/M

53 2-[[ ( 4 -chlorophenyl) methyl hydrazono] methyl] 1 -ethyl-3,3-dimethyl-3H-
indolium chloride 1 0 1 MT/M
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Inventys Research Company Private Limited/CR/UAN No.MPCB-CONSENT-0000121034 (07-05-2022
06:35:22 pm) /QMS.PO6_F02/00 Page 3 of 17

Sr No Product Existing
Quantity

Proposed
Quantity Total UOM

54 2-[[( 4 -methoxyphenyl) methyl hydrazono] methyl] -l,3,3-trimethyl-3H-
indolium methyl sulphate 1 0 1 MT/M

55 Basic Yellow 29 1 0 1 MT/M
56 Acid Red 82 1 0 1 MT/M
57 1-Cyclopropylethylamine Hydrochloride 5 5 10 MT/M

58 4'-Chloro-1-(3-chloro-2-pyridyl)-2'-{[(1RS)-1-cyclopropylethyl]carbamoyl}-4,5-
dihydro-3- hydroxypyrazole-5-carboxanilide 10 0 10 MT/M

59 2-(4-Bromophenyl)-1,3-benzoxazole 0.83 -0.415 0.415 MT/M
60 Cyclohexyl Diacetyl carboxylic acid 11 -1 10 MT/M
61 2-Aminobenzonitrile 10 0 10 MT/M
62 p-Chlorophenylglycine 20 -19 1 MT/M
63 o-Chlorophenylglycine 1.89 -0.89 1 MT/M
64 Chinomethionate 3 -2 1 MT/M
65 7,8-Dihydroxyphenazine-2-sulfonic acid 0.42 0 0.42 MT/M
66 N-(2,3-Dichlorophenyl)-4-hydroxyBenzamide 3 1 4 MT/M
67 4,4'-Bis(chloromethyl)biphenyl 100 -90 10 MT/M
68 Loratidine 10 -7 3 MT/M
69 3-fluoro-5-(trifluoromethyl)pyridine-2-carbonitrile 1 0 1 MT/M
70 3-Fluoro-4-(Hydroxymethyl)benzonitrile 0 3 3 MT/M
71 3-Fluoro-4-Methylbenzonitrile 0 5 5 MT/M
72 4-Fluoro-2,3-Bis(Hydroxymethyl)Phenyl Methanesulfonate 0 1 1 MT/M
73 Composite of Stearic Acid and HMDA 0 75 75 MT/M
74 4-[2-(4-tert-butylphenyl)ethoxy]quinazoline 0 10 10 MT/M
75 Quinazolin-4(3H)-one 0 6 6 MT/M
76 2-(4-tert-butylphenyl)ethanol 0 6 6 MT/M

77 N-{2,4-Dichloro-5-[4-(difluoromethyl)-3-methyl-5-oxo-4,5-dihydro-1H- 8 1,2,4-
triazol-1-yl]phenyl}methanesulfonamide 0 50 50 MT/M

78 a-(methoxyimino)-2-furanacetic acid, ammonium salt 0 33 33 MT/M
79 4-Chloro-2-Nitrobenzonitrile 0 1 1 MT/M
80 2-Hydroxy-6-Cyanonaphthalene 0 0.5 0.5 MT/M
81 Hydroxy(phenyl)acetic acid 0 10 10 MT/M
82 2-Chloro-4-fluoro-5-nitrobenzoic acid 0 4 4 MT/M
83 2,3-Dihydro-2,6-dimethyl-1H-inden-1-one 0 40 40 MT/M
84 5-Bromo-2-benzofuran-1,3-dione 0 5 5 MT/M
85 4-Cyanobenzoyl chloride 0 20 20 MT/M
86 1,1-Dimethoxypropan-2-one 0 4 4 MT/M
87 3-Bromo-1-(3-chloro-2-pyridinyl)-1H-pyrazole-5-carboxylic acid 0 50 50 MT/M

88 3-Bromo-4-chloro-1-(3-chloro-2-pyridyl)-2-methyl-6-( 19
methylcarbamoyl)pyrazole-5-carboxanilide 0 20 20 MT/M

89 1-(5-Fluoro-2-hydroxyphenyl)-2-(3-fluorophenyl) ethan-1-one 0 0.5 0.5 MT/M
90 (2R)-2-phenylmethoxypropanoic acid 0 0.5 0.5 MT/M
91 5-amino-3-(3-fluoro-4-isopropoxyphenyl)-1H-pyrazole-4-carbonitrile 0 0.5 0.5 MT/M
92 3-Pyridinecarboxaldehyde 0 4 4 MT/M
93 4-Bromomethyl Benzoic acid 0 4 4 MT/M
94 4-Fluoro-2.3-Dimethylphenol 0 1 1 MT/M
95 2-Amino-4-Chlorobenzamide 0 0.5 0.5 MT/M
96 2-Methoxy-4-methyl-6- (methylamino)-1,3,5-triazine 0 5 5 MT/M

97 4'-fluoro-N-isopropyl-2-{[5-(trifluoromethyl)-1,3,4-thiadiazol-2-
yl]oxy}acetanilide 0 100 100 MT/M

98 1-(chloromethyl)-3-fluorobenzene 0 0.1 0.1 MT/M
99 3,4-Difluorobenzoic acid 0 0.1 0.1 MT/M

100 4-Fluorophenol 0 50 50 MT/M
101 R & D Products 0 1 1 MT/M

(PP shall manufacture maximum 10 Nos. of products at a time as per the Environmental Clearance condition.
The overall total production quantity shall not exceed 11400 MT/A. )
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Inventys Research Company Private Limited/CR/UAN No.MPCB-CONSENT-0000121034 (07-05-2022
06:35:22 pm) /QMS.PO6_F02/00 Page 4 of 17

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 154.8 As per Schedule-I CETP
2. Domestic effluent 47.5 As per Schedule-I 50% recycle &

remaining for
gardening.

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr
No.

Stack
No.

Description of stack /
source

Number
of Stack

Standards to be
achieved

1 S-1 Boiler-I (4 TPH) 1 As per Schedule -II
2 S-2 Boiler-II (10 TPH) 1 As per Schedule -II
3 S-3 Boiler-III (0.5 TPH) 1 As per Schedule -II

4 S-4 Thermic Fluid Heater (4.0 L
kcal/Hr) 1 As per Schedule -II

5 S-5 Hot Oil Unit-I 1 As per Schedule -II
6 S-6 Hot Oil Unit-II 1 As per Schedule -II

7 S-7 Cyanation System Process
vent 1 As per Schedule -II

8 S-8 D.G. Set (250 KVA) 1 As per Schedule -II
9 S-9 D.G. Set (125 KVA) 1 As per Schedule -II

6. Non-Hazardous Wastes:
Sr No Type of Waste Quantity UoM Treatment Disposal

1 Biomass / Fly Ash 8 MT/Day Sale Sale to Brick
Manufacturer

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:

Sr
No Category No./ Type Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 40 Ltr/M Recycle* Sale to authorised
party / CHWTSDF

2 20.2 Spent solvents 17.5 MT/A Recycle* Sale to authorised
party / CHWTSDF

3 28.1 Process Residue and
wastes 250.664 MT/A Incineration CHWTSDF

4 28.1 Ammonium Sulphate 414.2 MT/A Recycle* Sale to authorised
party / CHWTSDF

5 28.2 Spent catalyst 4.22 MT/A Recycle* Sale to authorised
party / CHWTSDF

6

33.1 Empty barrels
/containers /liners
contaminated with
hazardous chemicals
/wastes

7200 Nos./Y Recycle* Sale to authorised
party / CHWTSDF
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06:35:22 pm) /QMS.PO6_F02/00 Page 5 of 17

Sr
No Category No./ Type Quantity UoM Treatment Disposal

7 35.3 Bio-Sludge 3.0 MT/A Landfill after
treatment CHWTSDF

8 35.3 Chemical sludge from
waste water treatment 12 MT/A Landfill after

treatment CHWTSDF

9 36.2 Filter & Filter Material 0.3 MT/A Landfill/
Incineration CHWTSDF

10 36.2 Spent Carbon 81 MT/A Incineration CHWTSDF

11 37.3 MEE Salts 316.4 MT/A Landfill after
treatment CHWTSDF

12 28.1 Sodium Chloride
(NaCl) 58.7 MT/M Recycle* Sale to authorised

party / CHWTSDF

13 28.1 Sodium bicarbonate
(NaHCO3) 9.0 MT/M Recycle* Sale to authorised

party / CHWTSDF

14 28.1 Sodium sulfate
(Na2SO4) 59.6 MT/M Recycle* Sale to authorised

party / CHWTSDF

15 28.1 Potassium
bicarbonate (KHCO3) 0.4 MT/M Recycle* Sale to authorised

party / CHWTSDF

16 28.1 Sodium bisulfite
(NaHSO3) 17.2 MT/M Recycle* Sale to authorised

party / CHWTSDF

17 28.1 Sulphur 0.9 MT/M Recycle* Sale to authorised
party / CHWTSDF

18
28.1 Mixed Pottasium
Chloride (KCl) & Pottasium
Bromide (KBr) Salt

0.3 MT/M Recycle* Sale to authorised
party / CHWTSDF

19 28.1 Spent Solvent
Methanol 4.3 MT/M Recycle* Sale to authorised

party / CHWTSDF

20 28.1 Sodium sulfite
(Na2SO3) 3.9 MT/M Recycle* Sale to authorised

party / CHWTSDF

21 28.1 Sodium Bromide
(NaBr) 44.4 MT/M Recycle* Sale to authorised

party / CHWTSDF

22 28.1 Spent Solvent Ethanol 0.2 MT/M Recycle* Sale to authorised
party / CHWTSDF

23 28.1 Spent Solvent
Toluene 0.5 Ltr/M Recycle* Sale to authorised

party / CHWTSDF

24 28.1 Hydrogen Bromide
(HBr) 3.2 MT/M Recycle* Sale to authorised

party / CHWTSDF

25
28.1 Mixed Sodium
Bromide (NaBr) & Sodium
bisulfate (NaHSO4) Salt

15.4 MT/M Recycle* Sale to authorised
party / CHWTSDF

26 28.1 Dimethylazanium
chloride 2.4 MT/M Recycle Sale to authorised

party / CHWTSDF

27
28.1 Spent Phosphoric acid
(H3PO4) & Hydrochloric
Acid (HCl)

5.7 MT/M Recycle* Sale to authorised
party / CHWTSDF
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Sr
No Category No./ Type Quantity UoM Treatment Disposal

28 28.1 Sodium acetate
(C2H3NaO2) 4.8 MT/M Recycle* Sale to authorised

party / CHWTSDF

29 28.1 Pottasium Chloride
(KCl) 9.4 Ltr/M Recycle* Sale to authorised

party / CHWTSDF

30 28.1 Sodium fluoride
(NaF) 0.1 MT/M Recycle* Sale to authorised

party / CHWTSDF

31 28.1 Sodium iodide (NaI) 6.1 MT Recycle* Sale to authorised
party / CHWTSDF

32 28.1 Spent (H2SO4) 45.7 MT Recycle* Sale to authorised
party / CHWTSDF

33 28.1 Potassium
bisulfate(KHSO4) 1.0 MT/M Recycle* Sale to authorised

party / CHWTSDF

34 28.1 Spent Phosphoric
Acid (contains NaCl) 0.7 MT/M Recycle* Sale to authorised

party / CHWTSDF

35 28.1 Dimethyl sulfoxide
(DMSO) 0.3 MT/M Recycle* Sale to authorised

party / CHWTSDF

36 28.1 Pottasium Iodide (KI) 0.6 MT/M Recycle* Sale to authorised
party / CHWTSDF

37 28.1 Acetic acid 2.8 MT/M Recycle* Sale to authorised
party / CHWTSDF

38 28.1 Pottasium Bromide
(KBr) 0.2 MT/M Recycle* Sale to authorised

party / CHWTSDF

39 28.1 Succinimide 2.0 Ltr/M Recycle* Sale to authorised
party / CHWTSDF

40 28.1 Potassium
Fluoroborate (KBF4) 5.6 MT/Day Recycle* Sale to authorised

party / CHWTSDF
* Industry  shall  ensure disposal  of  Hazardous Waste to  the Actual  user
having permissions under Rule 9 of Hazardous and other Waste (M & TM)
Rules, 2016. The total By-products at Sr. No. (12) to (40) will not exceed
2105 MT/A.

8. Conditions under E-Waste Management:
Sr No Type of Waste Quantity UoM Disposal Path

1 Electronic Waste 2.00 MT/A Sale to Authorized Dismantler
9. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
10. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
11. The industry shall obtain necessary permission from the Directorate of Industrial Safety

and Health (DISH).
12. The applicant shall  not carry out any excess production or produce new products

without  Consent  of  the  Board  and  without  Environmental  Clearance  wherever  it
applicable.
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13. The applicant shall comply with the conditions of the Environmental Clearance granted
vide letter No. SEAC-2013/CR-395/TC-2 dtd. 09/03/2016. Industry shall ensure display/
upload of Six- Monthly Compliance monitoring report on their official website.

14. The industry shall ensure connectivity of continuous online monitoring system to the
Board server & data to be transmitted directly from Data Logger to the Board server.

15. Industry shall adopt cleaner fuel instead of Furnace Oil.
16. The  applicant  shall  properly  collect,  transport  &  regularly  dispose-off  the  Hazardous

Waste  to  CHWTSDF,  in  compliance of  the  Hazardous  and other  Waste  (M & TH)
Rule-2016 an keep proper manifest thereof.

17. The industry shall dispose the by-products as Hazardous waste and shall comply the
provisions of Hazardous & Other Wastes (M & TM) Rules,2016.

18. This consent is issued pursuant to the Minutes of the 4th Technical Committee meeting
under change in product-mix held on 19.02.2022 & 22.02.2022. This Consent is issued
based on self-assessment of Pollution Load submitted by you in Board’s prescribed
format  and  Certificate  of  “No  Increase  in  pollution  load”  issued  by  Goldfinch
Engineering Systems Pvt. Ltd., vide letter dtd. 18.08.2021. If any violation and / or
submission of misleading information are noticed, then the consent issued under MoEF
& CC Product Mix Circular dtd. 14.12.2006 will stand automatically cancelled and you
have  to  follow  the  procedure  of  EIA  Notification,  2006  and  Amendments  thereof  for
obtaining Environmental Clearance.

19. This consent is issued pursuant to the decision of the 4th technical committee meeting
held on 19.02.2022 & 22.02.2022 and pursuant to the decision of the 21st Consent
Committee Meeting held on 19.03.2022.

20. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 260620.00 TXN2109000199 02/09/2021 Online Payment
(*  The  fees  paid  towards  this  consent  and  paid  towards  the  duplicate
application for renewal of consent No. MPCB-CONSENT-0000119091 of Rs.
13,53,100/-  online paid vide transaction No.  UTIBR52021080500362877 is
completely utilized with this application and there is no any balance fees
with the Board)
Copy to:
1. Regional Officer, MPCB, Nagpur and Sub-Regional Officer, MPCB, Nagpur II
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1. A] As per your application, you have segregated trade effluent into weak stream &
strong stream and provided Effluent Treatment Plant (ETP) comprising of:
i) Strong COD/TDS stream of 97.3 CMD - Treatment system comprising of
Primary (Collection tank,  Neutralization tank,  Equalization tank,  Flash mixer,
Primary  Clarifier/Primary  Settling  Tank)  .,  Stripper,  Multi  effect  evaporator  (3
stage) followed by ATFD. The MEE condensate is treated in weak stream ETP.
ii) Weak COD/TDS stream of 57.5 CMD - Treatment system comprising of
Primary (Collection tank,  Neutralization tank,  Equalization tank,  Flash mixer,
Primary  Clarifier/Primary  Settling  Tank),  Secondary  (Activated  sludge  process),
Tertiary (Pressure sand filter, Activated carbon filter) .

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  so  as  to  achieve  the  following  standards  prescribed  by  the  Board  or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

Sr.No Parameters Limiting concentration not to exceed in
mg/l, except for pH

(1) pH 6.0 -8.5
(2) BOD (3 days 27°C) 100 mg/l
(3) COD 250 mg/l
(4) TSS 100 mg/l
(5) Oil & Grease 10 mg/l
(6) Ammonical Nitrogen 50 mg/l
(7) Phenolic Compounds 1 mg/l
(8) Total Dissolved Solids 2100 mg/l
(9) Mercury 0.01 mg/l

(10) Arsenic 0.2 mg/l
(11) Chromium (Hexavalent) 0.1 mg/l
(12) Lead 0.1 mg/l
(13) Cyanide 0.1 mg/l
(14) Sulphide 2 mg/l
(15) Phophate 5 mg/l
(16) Chloride 600 mg/l
(17) Sulphate 1000 mg/l

C] The  treated  effluent  shall  be  recycled/reused  to  the  maximum  extent  for
secondary purposes and remaining shall be discharged into CETP. In no case,
effluent shall find its way for gardening / outside factory premises.

D] The Industry shall  ensure connectivity online monitoring system to the MPCB
server including separate energy meter for pollution control system.
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E] Industry shall  comply with direction issued to CETP on 22.01.2021, regarding
installation  of  two-way  SCADA,  Auto-sampler,  Non-Return  Valve  (NRV)  with
positive discharge to CETP chamber.

2. A] As per your application, you have provided Sewage Treatment Plant of designed
capacity 50 CMD for the treatment of 47.5 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 100
2 BOD 3 days 27oC Not to exceed 30

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after  confirming  above  standards.  In  no  case,  sewage  shall  find  its  way  for
gardening  /  outside  factory  premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 320.00

2. Domestic purpose 50.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 116.60

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 10.0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As  per  your  application,  you have provided the  Air  pollution  control  (APC)  system and erected
following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/pro

posed

Stack
Height(in

mtr)
Type of Fuel

Sulphur
Content(in

%)
Pollutant Standard

S-1 Boiler Multi Cyclone 27.00

Coal 585 Kg/Hr

Biomass 585
Kg/Hr

0.5

0.06

TPM 100
Mg/Nm3

SO2 140
Kg/Day

TPM 100
Mg/Nm3

SO2 16.48
Kg/Day

S-2 Boiler Multi Cyclone 32.00 Biomass 1400
Kg/Hr 0.06

TPM 100
Mg/Nm3

SO2 40.32
Kg/Day

S-3 Boiler Multi Cyclone 15.00 Biomass 70
Kg/Hr 0.06

TPM 100
Mg/Nm3

SO2 2.016
Kg/Day

S-4
Thermic

Fluid
Heater

Multi Cyclone 17.00 LSHS 480
Ltr/Hr 1

TPM 100
Mg/Nm3

SO2 13.824
Kg/Day

S-5 Hot Oil
Unit-I Stack 17.00 Coal 125 Kg/Hr 0.5

TPM 100
Mg/Nm3

SO2 30
Kg/Day

S-6 Hot Oil
Unit-II Stack 32.00 LSHS 90 Kg/Hr 1

TPM 100
Mg/Nm3

SO2 43.2
Kg/Day

S-7

Process
Reactor
Vent (

Common
Stack to

16 Nos of
Scrubbers)

Scrubber 10.00 - -

Acid Mist 35
Mg/Nm3

HCL 30
Mg/Nm3

NH3 30
Mg/Nm3

SO2
(process) 50 PPM

NOx 50 PPM
HBr 5 Mg/Nm3
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Stack
No. Source

APC System
provided/pro

posed

Stack
Height(in

mtr)

Type
of

Fuel

Sulphur
Content(in

%)
Pollutant Standard

S-8
D.G.
Set

(250
KVA)

Acoustic
Enclosure

Stack
3.50

HSD
100

Ltr/Hr
1 SO2 16

Kg/Day

S-9
D.G.
Set

(125
KVA)

Acoustic
Enclosure

Stack
7.60

HSD
25 --
NA--

1 SO2 4 Kg/Day

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well  before its life come to an end or erection of new pollution
control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

5. Solvent Management shall be carried out as follows:
1. Reactors shall be connected to Water / Chilled Water /Brine Condenser system.
2. Reactors and solvent handling pumps shall have mechanical seals to prevent the

leakages.
3. The  condensers  shall  be  provided  with  adequate  Heat  transfer  area  (HTA)  and

residence time so as to achieve more than 97% overall recovery.
4. Solvents shall be stored in a separate space specified with all safety measures.
5. Proper earthing shall be provided in all the equipment’s, wherever solvent handling is

done.
6. Entire  plant  shall  be  flame  proof.  The  solvent  storage  tanks  shall  be  provided  with

breather valve to prevent losses.
7. All the solvent storage tanks shall be connected with vent condensers with Water /

chilled water / Brine circulation. Reflux condensers shall be provided over reactors.
8. Fugitive emissions shall be controlled at 99.95% with effective chillers.
9. Solvent transfer shall be through pump.
10. Metering and control of quantities of active ingredients to minimize wastes.
11. Use of automatic filling to minimize spillage.
12. Use of close feed system into batch reactors.
13. Venting equipment through vapour recovery system.
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SCHEDULE-III
Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C to R Rs. 5.0 Lakh Existing

Towards O & M of
pollution control

system &
compliance of

consent conditions

31.07.2026 31.01.2027

**Existing BG obtained for above purpose if any, may be extended for period of
validity as above.

BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
1 NA NA NA NA NA NA

BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

1 NA NA NA NA
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SCHEDULE-IV
General Conditions:

1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
I shall ensure that e-waste generated by them is channelised through collection centre
or dealer of authorised producer or dismantler or recycler or through the designated
take back service provider of the producer to authorised dismantler or recycler

2. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall
maintain records of e-waste generated by them in Form-2 and make such records
available for scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
I shall ensure that such end-of-life electrical and electronic equipment are not admixed
with e-waste containing radioactive material as covered under the provisions of the
Atomic Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk  consumers  of  electrical  and  electronic  equipment  listed  in  Schedule  I  shall  file
annual returns in Form-3, to the concerned State Pollution Control Board on or before
the 30th day of June following the financial year to which that return relates. In case of
the  bulk  consumer  with  multiple  offices  in  a  State,  one  annual  return  combining
information from all  the offices shall  be filed to the concerned State Pollution Control
Board  on  or  before  the  30th  day  of  June  following  the  financial  year  to  which  that
return  relates.

5. Specific  Conditions  for  storage,  Handling  and  Disposal  of  Waste  from  Electrical  &
Electronic  equipment  (WEEE):
1. Collection of WEEE - The applicant must provide appropriate and dedicated

vehicles duly identified as per the norms for transportation of Hazardous Waste.
The applicant shall obtain all the required permits for transportation of WEEE
from competent authority. The applicant shall ensure the safe transport of the
WEEE without any spillage during transportation.
Storage for  disassembled parts:  The  applicant  must  provide  appropriate
storage for disassembled spare parts from WEEE. Some spare parts (e.g. motors
and  compressors)  will  contain  oil  and/or  other  fluids.  Such  part  must  be
appropriately segregated and stored in containers that are secured such that oil
and other  fluids cannot  escape from them. These containers  must  be stored on
an area with an area with an impermeable surface and a sealed drainage system.

2. Storage for other components and residues:Other components and residues
arising from the treatment of WEEE will  need to be contained following their
removal for disposal or recovery. Where they contain hazardous substances they
should be stored on impermeable surface and in appropriate containers or bays
with weatherproof covering. Containers should be clearly labelled to identify their
contents and must be secured so that liquids, including rain water cannot enter
them.  Components  should  be  segregated  having  regard  to  their  eventual
destinations and the compatibility of the component types. All batteries should be
handled and stored having regard to the potential fire risk associated with team.

3. Balances : WEEE Guidelines also requires that sites for handling of WEEE have
“balances to measure the weight of the segregated waste’. The objective is to
ensure that a record of weights can be maintained of WEEE entering a facility and
components and materials leaving each site (together with their destinations).
The nature of the weighing equipment should be appropriate for the type and
quantity of WEEE being processed.
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4. Plastic, which cannot be recycled and is hazardous in nature, is recommended to be
land filled in nearby CHWTSDF.

5. Ferrous and nonferrous metal recycling facilities fall under the purview of existing
environmental regulations for air, water, noise, land and soil pollution and generation
of hazardous waste and the same should be followed.

6. CFCS should be either reused or incinerated in common hazardous waste Incineration
facilities at CHWTSDF.

7. Waste  Oil  should  be  either  reused  or  incinerated  in  common  hazardous  waste
incineration facilities.

8. PCB's  containing  capacitors  shall  be  incinerated  in  common  hazardous  waste
incineration facilities at CHWTSDF.

9. Mercury recovery and lead recycling facilities from batteries fall under the Hazardous
& Other Wastes (M & TM) Rules, 2016.

10. Existing environmental regulations for air; water; noise, land and soil pollution and
generation of hazardous waste and the same should be followed. In case Mercury or
lead recovery is very low, they can be temporarily stored at e-waste recycling facility
and later disposed in TSDF.

11. The industry shall maintain records of the e-waste purchased, processed in Form-2
and  shall  file  annual  returns  of  its  activities  of  previous  year  in  Form-3  as  per  Rules
11(9) & 13(3)(vii) of the E-Waste(M) Rules, 2016; on or before 30th day of June of
every year.

6. The Energy source for lighting purpose shall preferably be LED based
7. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

8. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

9. The applicant shall maintain good housekeeping.
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10. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be
disposed  of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant
shall take necessary permissions from civic authorities for disposal of solid waste.

11. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments  provided  for  without  previous  written  permission  of  the  Board.  The
industry  will  not  carry  out  any  activity,  for  which  this  consent  has  not  been
granted/without prior consent of the Board.

12. The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

13. The  industry  shall  submit  quarterly  statement  in  respect  of  industries  obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

14. The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

15. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government  of  India,  Notification  No.  B-29016/20/90/PCI-L  dated.  18.11.2009  as
amended.

16. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

17. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

18. The PP shall provide personal protection equipment as per norms of Factory Act
19. Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality

monthly/quarterly.
20. Whenever due to any accident or other unforeseen act or even, such emissions occur

or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

21. The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

22. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.
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23. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

24. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

25. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

26. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

27. The industry should not cause any nuisance in surrounding area.
28. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

29. The industry  shall  create  the  Environmental  Cell  by  appointing  an  Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

30. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

31. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

32. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

33. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

34. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.

35. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.
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36. The Applicant shall obtain necessary prior permission for providing additional control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

37. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

38. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

This certificate is digitally & electronically signed.
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